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the Table a copy of the Tripura Food-
grains Movement Control (No. 2)
Amendment Order, 1967, published in
Notification No. GSR 959 in Gazette
of India dated the 21st June 1967,
under sub-section (6) of section 8 of
the Essential Commodities Act, 1955.
{Placed in Library. See No. LT-880/
- @7].

1250 hrs.

DEMANDS FOR GRANTS, 1967-686—
Contd.

MinisTRY oF HOME AFFAIRS—Contd,

Mr. Speaker: The House will now
take up further discussion and voting
on the Demands for Grants relating to
the Ministry of Home Affairs. We
have taken 2 hours and 20 minutes up
till now and 8 hours and 10 minutes
still remain. May 1 request Shri
Bakar Ali Mirza {o continue his speech.
He has already taken 5 minutes yes-
terday.

Shri Bakar Ali Mirza (Secundera-
bad): Mr. Speaker, Sir, the Home
Ministry has got a difficult task to
Jerform for our country is difficult to
administer. We have a complex so-
ciety with our many social patterns
and linguistic and regional groups.

1251 hrs, |
[Surr BAL RaJ MapHOK in the Chair].

Added to that there is the question
of an external threat which is further
complicated by the possibility of an
alignment between some inner groups
in this country and some external
agencies, whether it may be on the
‘basis of religion, ideology or economic
grouping. To add to all this we have
got the further complicated question
of gherao. Gherao has been describ-
ed by some Members opposite as an
intensive form of picketing. I submit

"-that if anybody takes and considers
this question seriously, he will de-
tect a Chinese touch in that movement
and that it is really a peaceful form
of guerilla warfare.
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Shri Ramamurti said the other day
that it is only an agrarian problem
and that there were 300 other gheraos
then why all this importance to it. If
this is only an agrarian problem as-he
said—also about the Mizos—it is also
a political problem. I concede that
the question of the Mizos and the
Nagas could have been settled some
time back if we had given them the
Scottish pattern, but the fact remains
that, whether it is an agrarian ques-
tion or a political question, we are
dealing with the Home Ministry and
it has become a law and order ques-
tion; therefore, the Home Ministry has
to deal with it.

If gherap is what Shri Ramamurti
claims it to be, a simple mattcr, how
is it that five Cabinet Ministers visit-
ed that place to solvie an unimportant
issue? I ask: Is there any case in the
whole history of the world where five
Cabinet Ministers have gone out to
see and discover and to make a public
appeal about a question which is
considered to be unimportant, a nor-
mal thing, which could be easily solv-
ed by having some land reforms and
so on? It is a problem which the
Home Ministry has to deal with, I
hope, the Home Minister will listen.

Mr. Chairman: The Home Minister
should please pay heed to what the
the hon. Member is saying.

Shri Bakar AUl Mirza: Thank you
very much. Kindly listen,

The Home Minister has got a diffi-
cult task. On the one side, he has to
look at the law and order as also
about internal security; on the other
side, he has to guard and guarantee
individual liberty. Here are two op-
posite things that he has to satisfy
and that ig the difficulty. For the one
you require more and more power {0
deal with the situation; for the other
you require curtailment of power,
restraint in the use of power, so that
individual liberty is guaranteed. Hav-
ing this difficult thing to do, I say—
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and I congratulate the Home Minis-
try—that it has come out fairly well.
Though there have been all these pro-
blems, there is not in the country the
consciousness of curtailment of liberty
though in actual fact there is a lot of
curtailment of liberty. That is an
imporiant point which I would like
the Members opposite to consider.
This he has achieved. It is no use
bringing one case here and another
case there to beat down the Govern-
ment. The very fact that elections
were conducted peacefully and the
freedom of speech was allowed is it-
self a proof that the Home Ministry
has been functioning fairly well
Otherwise, so many hon. Members
opposite would not have seen the face
of this House.

How is it that all this was possible?
It was only becatse in the Cabinet
there are people who are still under
the influence of Gandhj and that
peaceful mental outlook has helped
them not to use the extra-ordinary
type of power which is given to them.
But, unfortunately, this influence of
Gandhi is fast fading out not only
here but all round. I ask the Home
Minister, when you have taken all
these powers, what guarantee there is
that some other party or group which
comes into power, which has not so
many scruples, will not really use
them for the curtailment of our free-
dom and completely destroy the demo-
cracy itself. Therefore, to take all
these powers is all right but the future
is really dismal

12.57 hrs.
[MRr. DEPUTY-SPEAKER in the Chair)

This is a real danger. The very fact
that there has been an amendment of
DLR. Rules and there is Rule 3A
which does not allow the States to act
without . the approval of the Govern-
ment of India indicates that they are
conscious of that risk. That risk is
there. There is no reluctance in giv-
ing powers to the Home Minister but
we are concerned with the use of the
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weapons. The Preventive Detention
Act and the D.LR. are, I submit, like
hydrogen bombs in civil affairs. It is
said that the situation is extra-ordi-
nary and so extra-ordinary powers are
required. So say the advocates of
the hydrogen bombs. We have to see
whether wa can shed these powers.
I request the Home Minister to kind-
ly pay some attention to what I say.
Can we shed these powers without
curtailing our liberty?

Before going further, I would like
to say that the physical power alone
has not saved either Indonesia or
Ghana from a revolution. The power
that they had was much bigger than
we have given to the Government of
India. So, to rely on power, whether
it is police power or any king of phy-
sical power, is to lean on a weak staff,

Then, there is the question of China
and Pakistan. That is the real reason
for these extra-ordinary powers that
are asked by the Government of India,
As regards their aggression, there it
the army and the aggression can be
contained by the army. There remains
the question of inflitration and that is
really the danger which occupies the
mind of the Home Ministry. The
infiltration can be either by some peo-
ple coming in just for the sake of sabo-
tage or some peoplecoming in for the
sake of srreading their ideologies and
their ideas. The first can be dealt
with effectively by police action. But
there too, the emphasis is being laid
on the Preventivie Detention Act and
the DIR. The attention has shifted
from Intelligence which is much more
vital. Are we not aware that inflltra-
tors from Pakistan came as far ae
Srinagar?

Mr. Deputy-Speaker: The hon
Member may continue his speech after
lunch.

13 hrs.

The Lok Sabha theq adjourned jor
Lunch #ill Fourteen of the Clock.
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The Lok Sabiia re-assembled, after

Lunch at Four Minutes past Fourteen
of the Clock,

[MR, DxpuTY-SPEAKER in the Chair]

DEMANDS FOR GRANTS, 1967-68—
Contd,
MivistTrRY oF HoOME ArrARs—contd.
18
Shri Bakar Ali Mirza: I wag dealing
with infiltration from Pakistan and
China. 1 have submitted that, as far
as physical infiltration gues, persons
come for sabotage and there is a need
for timely inteiligence and informa-
tion. I have also submitted that the
intelligence service has not proved
upto the mark neither in the case of
infiltration of Pakistanis in Kashmir
nor in finding out the use of foreign
money in elections or the activities
of the CIA. . Sometimes we get infor-
mation from foreign sources earlier
than we do in our own country.
Therefore, this branch requires to be
strengthened.

There is another type of infiltration
which tries to gather people round a
particular idea, whether it be the
communal idea or the Chinese brand
of communism. ] submit that an idea
can be countered only by another idea,
and it is only ideas that can penetrate
through the physical barriers and
walls that men build. I would like to
knowt from the Homie Minister whe-
ther he has paid some attention to
this aspect of the question which is
also a matter not only of defence but
of security.

Take, for instance, inflitration from
Pakistan. We are trying to solve it
by having a belt, because there is a
suggestion to create a belt. We are
always thinking in physical terms.
How can you have an idea, for exam-
ple nationalism, meeting the ides of
communalism, if you discriminate bet-
ween Indian Muslims and Pak
Hindus? You have to decide once and
for all that India and Pakistan are
two countries and. =veryome om. this
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side of the border is part of a solid
mass of people who will act unitedly.
Therefore, I suggest that the frontiers
should be closed not only for the-
mullas but also for the pandits. Let
us have more trust on the people on
this 'side so that they can act as a
united people and as a united force.
My hon. friends from the Jan Sangh
may say that this is a risky affair, and
we cannotl trust people, and we can-
not endanger the security of the coun-
try because there are communal
groups and so on in this country, But
I would like to ask how the other
question relating to the other minori-
tiezs has been handled. Are my hon.
friends satisfied with the treatment
that this subject has received?

Now, take the question of linguistic
minorities. How is it that the border
problem between two States remains
unsettled and wunsolved for years?
How can you cxplain away Shivsena?
Is not that also a problem of minori-
ties? Is it not a fact that we have
not succeeded in colving it, and if we
say we have succeedad, then is it not
a fact that we hawve not succeeded
enough? I am glad that Shri Y, B.
Chavan is here, because I have select-
ed his State so that I can speak very
bluntly, and 1 am sure the matter will
receive his attention. Take, for exam-
ple, Shivaji. Shivaji is a national
hero. But they have reduced him to
a provincial hero, first of the Maha-
rashtrians and then of the Maharattas.
Gandhiji has been given a secondary
place, who is a symbol of unity and
a symbo] of our freedom. If you un-
consciously create these ideas, you
create divisions and build up divisions
angd these divisions lead to weakness.

Similarly, take the question of
Chinese communism. You have to
face this idea with another idea, name-
ly the idea of democratic socialism.
But this idea should be stromg and
vital and inspiring. We have not done
anything about land reforms. We
have not reduced the gap between the
rich and the poor; on the other hand,
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we inspire people when we see rajas
and maharajas feeling at home in this
socialistic pattern? I do not see in
them a zeal of a new convert but I
see only the comfort of a traveller who
has returned to his house after travel.
So, if we want to have an idea; we
must have some faith in our own
ideas. Let it be a missivn; let it be a
strong and vital and inspiring mission.
if we do that, I am sure we shall be
<ioing a greater service than by mak-
‘ng use of the Preventive Detention
Act and the DIR.

Then, again, take the question of
Centre-State relations. The same divi-
sion is going on further afield. Why
should there be any change or revi-
sion in this relationship? The non-
Congress Government has to see that
there is no diszrimination made on the
ground that it is a non-Congress gov-
ernment. That is all. Unless we
think of the couniry as a whole, unless
we strengthen the Centre and think of
the country as one unit, we cannot
succeed against these world forces.
Therefore, my appeal to the Home
Minister is that the threat from ex-
ternal sources is not so great as there
is from weaknesses within, and I
would Jike him to discard these physi-
cal weapons and try more to deal with
this psychological side of it.

1 will take just one minute. The
jast thing 1 have to say is about ad-
ministrative reforms. There is a re-
forms department built in the minis-
try itself. They have study groups,
and later on they appointed the Ad-
ministrative Reforms Commission.
These groups study, and their recom-
mendations are accepted, but I read
in the report a very honest declara-
tion, and 1 appreciate it. It says at
page 14 that “in most cases there has
been complete or almost complete im-
plementation, but in some cases the
implementation is only partial and
this is dissppointing.” This Adminis-
trative Reforms Commission has been
there because there is a great demand
for this Ombudsman, and the Commis-
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sion has taken particular care to sub-
mit an interim report. They took six
months to write that report. Eight
months are over since then, and the
States have not yet formed their opi-
nion about that report. What will
happen? It will go to the next
session, and in the next session
it may or may not come. The
Bill will be introduced probably in
1968, and then probably in the Gan--
dhian Centenary year we might have
this Lok Pal and Lok Ayukt. There-
fore, I request him, as far as possible,
to speed up, to see if he cannot bring
the Bill this very session. There is
talk of corruption everywhere, every
day. Why not have this Ombudsman
and be done with it? Whenever cases
of a Minister or Secetary come, throw
the files before this Ombudsman, and
let the country, Parliament and all
legislators be satisfieq that justice is
done, that there is no corruption in
the country.

9356

Mr. Deputy-Speaker, I am seeing
your watchful eye is glaring at me.
Therefore I sit down with this sub-
mission that these ideas that I have
submitted may be taken in the spirit
in which they have been submitted.

Shri V. Krishnamoorthi (Cudda-
lore): I rise to support the cut motions
sponsored by the members of the op-
position and to criticise the demands
made by the hon. Home Minister on
the ground, firstly, that after 20 years
of Congress administration in India,
the legacy left by the Congress admi-
nistration is corruption, and nothing
but corruption.

A perusal of the Central Bureau of
Investigation report reveals that in
almost all the States, in all ranks of
life, there is corruption. In 19686,
9,700 public servants were involved;
out of them 1,308 were gazetted ser-
vants, 6,812 were non-gazetted ser-
vants, and 868 were public servants.’
Thig i only a negligible portion wnm
has been brought to light. A conm-
derable portion has not beéen’ hwsl:t
to light
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When the Britishers left, there was
mot s0 much of corruption. What was
the reason for such an increasing rate
of corruption? It shows the ineffi-
ciency, the incompetence and all sorts
of things of the past governments,

This is only corruption regarding
government servants, but what about
political corruption? Chief Ministers
are involved, former Chief Ministers.
The CEI report is still pending with
the Home Minister. The Government
of India has not taken any initiative,
any step to prosecute former Chief
Ministers, Mr, Patnaik and others.
8o, the Government is responsible, the
‘Congress Government is responsible
for the increasing rate of corruption,
and none else. I charge this Govern-
ment that they have not taken ade-
quate steps to curtail the increasing
rate of corruption.

JULY

I shall now refer to the Defence of
India rules. The hon. Home Minister
gives an assurance and makes a state-
ment in this House. Should he not
stick to that statement? Suddenly he
changes his stand. First he says that
from the 1st of July, there will not be
the Defence of India rules; he will be
removing them. But after sometimes
he changes his mind and says that he
would not do so. Why should he
break that assurance? Was there any
sudden invasion by China or Pakistan?
This shows that the Government is
not competent to run the country
without such measures as this or the
Preventive Detention Act. I was told
by some friends that the Defence of
India Rules are kept because of Sheikh
Abdullah. If these rules are relaxed,
the Government will have to release
him. What is the background for the
detention of Sheikh Abdullah for such
a long period of fourteen years?
What harm has he done? This is
supposed to be a democratic country
where justice exists, If Sheikh Ab-
dullah has done anything wrong to
the security of India, there is section
124 IPC; they could have posecuted
him. But they do not have any mate-
rtal; that is the pity. It does not mat-
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ter whether the law affecis five crores
or fifty crores. The Fundamental
Rights guaranteed in the Constitution
are for each and every single indivi-
dual. Every citizen has got thesc
rights; s0 has Sheikh Abdullah. What
has he done? Why cannot they bring
him to book if he had donc anything
wrong? When he was released, T am
told that he made a statement in the
course of an address jn Delhi on 10th
of February 1965 before he went
abroad: “We may have differences
among ourselves but after all India is
the homeland of us all and if, God
forbid, India ceases to be India and
goes down, how can others be safe?
We have to look at that problem from
that angle.” This is what he is report-
ed to hawe said in this capita] city.
Afterwards he was arrested for the
flimsy reason that he carried on anti-
India propaganda ang that he shook
hands with Chou En-Lai and that he
was taken over by the Pakistanis
These are the grounds for which he
was dotained. The late Prime Minis-
ter Lal Bahadur Shastri talking to the
Congress Parliamentary Party Execu-
tive on April 2nd, 1965 that while
abroad Sheikh Abdullah had said
nothing new. He is telling the same
thing. But he is not tried. He iz put
behind the bars. I ask the Home Minis-
ter to look into the matter and release
him. We can solve the problem. It
is not so difficult. If there is some
problem, it can be solved by releasing
him. He may be allowed to speak to
his followers and he may allowed to
study the present position. A con-
ference may be called in Delhi under
the Prime Minister to which Sheikh
Abdullah as well as other political
parties which are predominant in
Kashmir may be invited. Efforts must
be made to solve this problem. The
continuance of the Defence of India
Ruleg is not at all justified.

My next point is about the prohibi--
tion policy. The Minister of State in
the Ministry of Home Affairs, Shri
Shukla, made a statement some three
or four days back that the Committes
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has made a unanimous recommenda-
tion that prohibition must be imple-
mented in all the States. But I am
surprised to know, that just like so
many languages in India, there are
so many different policies. Even in
the States where the Congress party
is administering, they are having
differences of opinion. What is it?
The Minister was saying that most
of the State Chief Ministers are
agreeing to implement the prohibi-
tion policy for the welfare of the
poor people and the working class
people, whether it is for their good
or bad; but they must certainly be
compensated. He also categorically
said that the Government contem-
plated to give 50 per cent income de-
rived by way of scrapping this prohi-
bition. And most of the States have
not at all agreed tp it. I say, You are
all talking about Gandhian principles,
We arc ashamed to see that you are
talking about Gandhian principles.
We in Madrag the DMK government
have decided to continue the prohibi-
tion policy in spite of the Congress
Ministries in various States who want
to scrap it. You say you are going to
compensate 50 per cent. You give us
50 per cent for that. We do not want
even 100 per cent. You give 50 per
cent. We were getting Rs. 24 crores
previously; now we are implementing
the prohibition policy in accordance
with the directions of the Central
Government, Are we not entitled to
have Rs, 12 crores? You give us Rs.
12 crores, and then the rest of the
States will follow in our footsteps.

So, the Central Gowernment has no
categorical policy, uniform policy,
consistent policy, correct policy in re-
gard to prohibition. (Interruption).
There are so many friends from
Kerala, just like so many from Kerala
have friendship with many in Madras.
I cannot stop them. It is a social
evil.

My next point is about the media
of examination for the Union Public
Service Commission. This Govern-
ment has not at all a uniform policy.
They are changing very often. Some-
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time back, the Congress Working
Committee resolved that they want
to implement - this examination policy
by having all the 14 or 15 languages
mentioned in the Constitution, to
create a Babel State in India. What
for? When we say that the stutus
quo may be maintained, they do not
agrec. A candidate passing through
Tamil medium cannot go and serve
in any other part of India; and a UP,
IAS map cannot serve in any other
part of India, having passed the
examination through the medium of
Hindi only. Why not have English
as the medium of examination in the
UPSC? Is it not sufficient to have
a uniform examination standard
throughout the country?

An hon, Member: All the languages
are allowed now,

‘Shri V. Krishnamoorthi: Thank
you. I am told that the Union Pub-
lic Service Commisslon has decided
to have the examination only in some
principal languages, @ What are the
principal languages? Are the prin-
cipal languages only those which
satisty the whims and fancies of the
Home Minister? If they want to
have these examinations in our lan-
guages, let them have all the 14 or 15
languages mentioned in the Consti-
tution. Otherwise, we must have
English only as the medium of exa-
mination. We demand that.

My next point is about the State-
Centre relationship. It is a pity that
after the general elections, the Home
Ministry here, the Government of
India here, is treating the non-Con-
gress States and their administration
with doubt; the Government of India
treats them as suspects. It is really
a sorry picture. I will give you
examples. Soon after we got elected,
several files have been removed from
Madras to Delhi, Some were des-
troyed and some were flown here.
The defeated man, Mr. Bhakthavat-
salam, despatched all those flles to
Delhi. When the people Mave voted
us to power, are we not entitled to
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see those files and take action against
those people? Is this the way of
treating non-Congress administra-
tions? They are not your servants,
but your partners and friends. You
are treating them as servants and you
think you can implement article 256
and dismiss them according to your
whims and fancies. This sort of at-
titude on the part of the Central
Government will not do any good for
the unity of the country. Today
there are about half a dozen non-
congress States. If the Central Gov-
ernment continues this sort of policy
towards them, their number will soon
increase to more than !0 and then
the Central Government will be ours,
not yours. The States will then be
dictating terms to you. We are not at
all going to bother about the Centre
afterwards, if you treat us like this.
Today you arc hatching a big cons-
piracy to see that the non-Congress
Governments are somehow or other
thrown out. Today you are conspir-
ing to go into West Bengal. To-
morrow you may go to Kerala and
next day you may come to Madras.
1 warn you, your intentions will be
defeated. Now the non-Congress
people are in a majority in India.
The people who voted for Congress
are much less than those who voted
for non-Congress parties. If you do
anything in West Bengal, all the non-
Congress administrations all over
India will unite together. So, you
must take immediate steps to with-
draw whatever you do under article
256 or any other thing. You must
treat the non-Congress administra-
. tions as your friends and partners, not
as-enemies or suspects.

The Treasury Benches here are
accusing the Madras Government say-
ing, if they have pomised one mea-
sure of rice for one rupee, it is not

our problem. Is it a sin to give ore

measure for a rupee? Is it a sin to
fulfil the promise made to the voters?
When the .Congress administration
tock over from the BritisK in 1948,

.
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we got 3 measures of rice for a rupee.
Now one measure costs Rs. 3 of even
Rs. 4 in some places, It is because
of you; we are not responsible for
that. The growers and workers are
not responsible.  You were having
the key of the central administration.
Is it a sin if we give one measure for
a rupee? Of course, we are quite
new and we may require some tem-
porary adjustment, accommodation
or loan. Is it not fair on the part
of the Central Government to see that
such a thing is done? Op the con-
trary, our Morarjibhai who sticks
very much to principles and nothing
more nor less, refuses to help. If the
Central Government wants money,
they can print notes or borrow from
foreign countries. But what can the
State Governments do? 1.appeal to
the Government, if they want to
make a coordinated approach, let
them hire those printing machines to
the State Governments for some
time, so that we can also print notes.
You must safeguard the non-Congress
administrations. You are not at all
accommodating or helping the Mad-
rag Government.

Lastly, I am coming to the language
question, which is controversial so
far as some of my friends are con-
cerned. But I am not going to irri-
tate them now. When the Congress
Government make an assurance, they
must stick to it; otherwise, they
should not make an assurance. After
having made an assurance, they are
now not in a mood to implement it
at all. 1 will remind the House that
this is an assurance which was made
in 1985 in the President's Address

which says:

‘“We wish to state categorically
that the assurances given by the
late Shri Jawaharlal Nehru and
re-afirmed by our Prime Minis-
ter will be carried out without
qualification and  reservation.
Thig is essential for the unity of
the country....While Hindi is

official hnm of the Union,
%glm will contifiué €0 be an
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associate official language. This
will continue as long as non-
Hindi-speaking people require it.”

So, the option is left to us. Though
it has been repeated many times and
time is going on, they are not coming
forward with a Bill. I do not know
what is the reason for it. Even
though this demand has been incor-
porated in the President's Address,
even though the Prime Minister has
made a categorical assurance that the
necessary amendment will be brought
forward in the Official Language Bill,
though not in the Constitution as we
have sought, nothing has been
brought forward so far. I am told
that some interested people, I do not
know whether it is from this side or
that side, are securing signatures for
scrapping or blocking the introdue-
tion of such a Bill.

It is the English language that has
brought us together. Only after the
advent of the British in India the
entire country was united. Let us
not disintegrate it. We are for inte-
gration and not for disintegration. Let
our needs be fulfilled. We are not
at all against implementing the Offi-
cia] Language Bill by the North
Indian States. But, as far as the
southern States are concerned, as far
as West Bengal and Gujarat are con-
cerned, we want that there must be
another link language, which must be
recognised as the official language.
But the Central Government are not
implementing it. I am told that the
hon, Deputy Prime Minister is be-
hind this signature campaign.... (in-
terruptions). If that is so, I do not
know what is going to happen in the
future. Since the Central Govern-
ment have made a solemn assurance,
if they are unable to bring forward
a Bill-to implement that assurance
they must resign....(interruptions).
It is up to the Deputy Prime Minister
10 refuse it. What I am saying Is
that if the Government is unable to
implement the solemn assurance made
by Pandit Jawaharlal Nehru and Shri
Lal Bahadur Shastri, if the Govern-
ment is unable to bring forward a'
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Bil] which incorporates the solemn
assurances made on the floor of the
House, the Government must snme-
diately quit. They should not create
such a situation in the House in
which the passage of such a Bill will
be blocked. It is really surprising
that the implementation of that as-
surance is being postponed from
year to year. If they have a will,
there is a way. I charge this Govern-
ment that it has no desire or inten-
tion to settle or set right any dispute
which exists,

With these words, I appeal to the
hon. Home Minister to kindly bring
forward the Bill. I am told that he
has circulated it to the various States.
I do not know why he should circu-
late it to all the States. It is neces-
sary to circulate it only to those
States wher. the poople are affected
by this Bill. What is the necessity
to circulate it to all the States? The
Bill incorporating the solemn, assur-
ances of the Prime Minister need be
sent only to the Chief Ministers of
the concerned States and not to all
the States. By circulating this Bill
to al] the States the Prime Minister
and the Home Minister are inviting
opposition to the Bill, are inviting
the blocking of the Bill, so that they
can go on depriving the rights of the
people who are wery much affected

by it.

‘With these words, [ opp;nse all the
Demands and support the cut motions
moved by hon, Members,

Shri C. K. Bhattacharyya: (Rai-
ganj): Mr, Deputy-Speaker, Sir,
while supporting the Demands of the
Home Ministry, the first point to
which I shall invite the attention of
the Home Minister is that the grea-
test problem that waits solution for
him is the maintenance of the inte-
grity of India. This problem has
been agitating us since indepen-
dente, Ohe of the greatest ad-
ministrators that India has pro-
duced, Sardar Vallabhbhai Patel,
worked out a sblution- to the sitis-
faction of all which has worked up



9365 D.G.

[Shri C. K. Bhattacharyya]

tillnow. In fact, there are pccasions
in Indian history when integrity has
suffered because of unworthy sons
India has produced; but even then
great administrators did arise and
undid the mischief that these un-
worthy sons committed.

JULY

The question of national integra-
tion is before us very pointedly but
even more important than the ques-
tion of national integrtion is the ques-
tion of maintaining the integrity of
India, That should deserve the un-
divided attention of the hon., Home
Minister because if the integrity of
India suffers national integration
loses reality in itself.

Shri D. C. Sharma (Gurdaspur):
They have divided Punjab into four
parts.

Shri C. K. Bhattacharyya: That
should be the point to be borne in
mind by the hon. Home Minister all
the time. [n fact, there is a saying...

An Hon. Member: In Bengali.

Shri C. K. .Bhattacharyya:
Sanskrit.

In

“fag’ sxgA-TETE TIEATT qRdifE |
gy ¥ 7 qeafa e e 0

Blessed are those who do not see
their own dear ones in distress; bles-
sed are those who do not see their own
land under the occupation or tyranny
of others; blessed are those who do
not see the breaking up of their coun-
try and blessed are those who do notf
see the destruction of their race.

sit sffo wWo WM (ﬂiﬁ——mw
m):“mﬁrﬁﬂ m}l |

Shri C. K. Bhattacharyya: To this
unfortunate generation all these have
befallen but even then from the
speeches that I heard in this House
I feel that the lesson has not been
learnt and we ghall have to suffer for
some time more. But even in this
difficulty the hon. Home Minister
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must maintain his leadership not only
as a minister but I want to stress
that he must maintain his leadership
as a leader and a reconstructor. That
is the tradition set by Sardar Valla-
bhbhaj Patel.

It is here that the Home Ministry
has a part to play and it is with this
point of view that the SRC decided
that there should be no small units
in India. In fact, what the SRC did
was that it abolished many small
units and merged them in larger
units, That was the SRC’s point,
But what is happening after years of
SRC's recommendations? 1 believe,
we have not followeq the line indica-
ted by the SRC. We have deviated
from the lines indicated by the Sta-
tes’ Re-organisation Commission in
the formation of smaller units the
first of which came in the form of
Nagaland. When the late Prime
Minister accepted it, he dig it with
an apology. It was in this House
that we opposed firsily the outlan-
dish name given to that area and we
opposed secondly placing Nagaland
under the External Affairs Ministry.
But he pleaded that the Nagas want-
ed those particular things and if they
were satisfied we should not object.
We accommodateg him there. But
even after that this tendency of go-
ing into smaller units is growing and
the latest is in the matter of Assam.
I submit to the hon. Minister for his
consideration whether there should
not be a line drawn where this ten-
dency has to be checked and has to
be brought to an end so that smaller
unitg do not come into existence fur-
ther leading to what the S.R.C. had
objected to.

‘Why should not there be the pride
of accepting or realising the whole of
India as motherland? But I feel, the
way they talk, some of our friends
have forgotten the motherland known
as India. Everyone wants a small
piece of territory for himself; a small
group wants a territory for itself.
Nobody is satisfled with India as the
motherland. ’
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Afasr

“This land extending
Sindhu to the ocean”.

foy fergodar  qur Wi
from

“aeT AT qIF I fgwig-faeg-foear”

“This land extending on both
sides to the seas with Himalayas
and Vindhyas hanging as pen-
dants in her ears.”

That is the way our forefathers
used to treat our motherland India.
We people have deviated from that
and we are trying to break up India in
smaller units each claiming a separate
existence. That is not consistent with
the entity of India as a whole. That
;¢ the way the some people talk.

When I see this tendency, it causes
me depression and at times I feel
whether thery is not a tendency to go
back to the eighteenth century of
Indian history. Some of our friends
there speak of so many things. The
knowledge comes to them but wisdom
lingers. That is the difficulty with
them. There should be a personality
in Indian history, in Indian politics,
which should be able to put a stop to
it and to check this tendency to bring
in fissiparous motives or fissiparous
tendencies in India. (Interruption).
That happened in Indian history more
than once; it happened in modern his-
tory also. There was Chanakya who
came {o north India and there was
Madhvacharya who came to south
India. My friends coming from south
take pride in south. Do they remem-
ber the name of Madhvacharya who
‘brought integration of the entire south
into one kingdom? No, Sir. (In-
terruption). They know only the
DMK, and nothing more. That is
the difficulty withy them. (Interrup-
tion).

Mr. Deputy-Speaker: No more in-
terruption, Mr. Banerjee.

S8hri C. K. Bhattacharyya: It is no
good trying to check him because that
is the habit. There are some persons
for whom there is a Sanskrit saying:

ASADHA 18, 1880 (SAKA)
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Mr. Banerjee belongs to that type.
What is the good of trying to check

him? Rather take what is said as:
‘wqg qr-Ariwg”
I shall now refer to the Home

Ministry’s Report. This Report is a
too much matter-of-fact Report which
could have given some more details at
least for this border problem, the
2,500 miles border of India and Pakis-
tan. This should have been dealt
with in more details and with greater
attention. The question of Pakistan
has been raised by some of the hon.
Members. But, I say, Indo-Pakistan
relationship can never be based on
the feeling that the two countries are
entirely foreign to each other. This
relationship must always be regarded
‘Sui generis' a class, by itself and in
that way it has to be considered and
tackled. I believe that, if the Home
Minister proceeds in that way, some
understanding may be brought about
between India and Pakistan But,
while I say so, I draw his attention
again to the border because I come
from a constituency which has almost
the entire eastern border with Pakis-
tan and in the border things happen
which are very distressing to the
people, Under the new administra-
tion there has been set up, they have
set up a “Gana Committees” along the
borders. There is nothing that the
committees do not do. I request the
Home Minister to tell his staff to find
out what is happening in the border
under the administration of the so-
called “Gana Committees” set up by
the constituent parties that go to form
the new Government in West Bengal.
(Interruptions).

Border security forces have been
constituted, But the border security
forces should be looked after more
carefully, particularly in choosing the
commandants. Some of these com-
mandants are not doing their work in
the way that they should do, and un-
less they do that, the borders are very
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unsafe. Almost the entire land on the
border is left uncultivated. If one of
the sub-divisions known as Islampur
is checked, it will be found that the
border lands are left uncultivated not
only making it unsafe for the people
to stay but also causing loss on account
of failure of cultivation. The people
find it unsafe to approach the border
or cultivate there or stay there for
looking after the crops. In one of my
speeches 1 have requested the Home
Minister to see that the border secu-
rity staff who are posted there are
not allowed to stay for a very long
time, so that they may not come in
contact with undesirable influences
which would make them deviate from
their duty and not fulfil the object for
which they have been put there.

I should also make some reference
to the official machinery. If the Home
Minister refers to one of the previous
‘Home Ministry's reports, the older re-
ports, he will find a chapter or section
where the conduct of the officials in
discharging their duties is reviewed
and even references made to various
subversive activities of the officials.
Today there was a reference as to what
happened in the last elections. I shall
.not go into that, but it is within my
knowledge that attempts have been
made to influence the elections from the
side of the officaials in one way or the
other, (Interruptions).

Shri N. Sreekantan Nalr (Quilon):
In both ways. .

Shri C. K. Bhattacharyya: I do not
want to provoke him, but let him
understand what I mean.

This should be checked and it
should be found out how the official
‘machinery did work during the time
of elections.

An hon. Member: The past three
elections?

shrj C. K. Bhattacharyya: All the
elections, Why only the past three
.elections?
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One particular feature of the work-
Ing of the officail machinery strikes
me, and the Home Minister wil] ex-
cuse me if I draw hig attention to it.
How is it that officails who retire from
government seriice at once become
very stringent critics of Government?
The mentality that they disclose after
retirement, after having spent years
of their life in working out the offi-
cial policy makes me fee] apprehen-
sive about the entire officialdom. 1s
this the mentality with which they
have worked all through their official
career? If that js the mentality with
which they work, then what would
be the condition of Government and
what would be the condition of the
office and the official work? That
point should be considered, and it
should be found out why it does hap-
pen that officials going out at once
become critics of Government. We
have examples of thal inside this
House and also outside.

An hon. Member: What about ex-
Ambassadors?

Shrj C. K. Bhattacharyya: My hon
frieng is referring to Ambassadors.
Ambassadors are politicians. In fact.
I had taken up this question with
Prime Minister Nehru, and I had
asked him, ‘How is it, Panditji, that
the persons whose political career you
had helped to build up go against you
after having acquired their positions
and after gaining all that you have
had to give?” He said ‘I do not know,
but what you say is correct’. He ad-.
mitted the correctness of my state-
ment but he did not know how it

happened.

Shri Sezhiyan (Kumbakonam):
That was why he did not give a posi~
tion to my hon. friend, Otherwise,
he might also have gone against him
later on. (Interruptions).

Mr. Deputy-Speaker: Shri Sezhiyan
need not follow Shri S. M. Banerjee.
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Shri S. M. Banerjee (Kanpur): He
is a papa. He has called me a child.

Shri Sezhiyan: I am following Shri
C. K. Bhattacharyya,

Shri C. K. Bhattacharyya: I do not
grudge if my Lon, friends accept the
compliments that I pay to Shri 8. M.
Benerjee.

The administrative machinery has to
be looked after properly. There is a
great complaint that it works in laxity.
In fact, there have been complaints
about the working of the DIR, and
there have becn cases of excesses in
the working of the DIR. But the
strangest part of the whole thing is
this. While committing the excesses,
they told the people that these exces-
ses had been committed as advised by
Government. When ] approached the
people and told them that these had
not been perm-tted by Government,
the counter-questior, thai the people
put to me was this: ‘Why does the
government retain such people who

disown the government itself and
bring it into disrepule before the
people?’. To that question I could

give nn answer, and it remains with
the Home Minister 1o find out an
aAnswer,

My Lon. friends nhave been agitating
for long, and lest I disappoint then I
must refer to the question of Naxalbari
also. T do not want tg disappoint
them because they have been agitat-
ing over it. Last time when I spoke
about this matter, the picture was
hazy. Now, the picturc is clear.
What I stated last time has proved
true, in fact, more than true in every
aspect. This morni.g, there was a
chorge against the Food Minister that
he had not sent enough food to West
Bengal. But friends of my friends
here have lcoted rice and paddy from
Naxalbari and are sending them over
to Nepal,

Shri D. C. Sharma: And China also.

Shri” C. E, Bhattacharyya: My
charge against the Government Is...
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Shri Sreekantap N#ir: The border is
closed,

Shri C. E. Bhattacharyya:. . . that
they do not check the border; my
charge against the Government is that
they have abdicated tl.cir functions by
allowing this to continue. This
should stop, and this should be looked
after. What my friends forget is that
in Naxalbari they have taken up &
bomb in :heir hand which will ex-
plode in their own hand; they have
rajsed ghosts which they are unable
to exercise now; they are trying
their best, but the gheets are not lis-
tening to what they say, and some
time ‘hey will break their own neck,
and that time 1 believe is fast ap-
proaching..

The latest slogan about Naxalbari as
it is found now is:

“qRIARTE; THT AW, WHT
faagar”

“Naxalbari, thy name is the Viet Nam
of India". My friends know in their
own hearts that that is what is hap-
pening. The central fact is that the
situation is beyond cotrol, it is be-
yond the control of the State Gov-
ernment. I do not know if any other
government is functioning there,
but there is no attempt lo control.

The latest report that I iind in the
papers is this, that the helpless peo-
ple have now organised resistance
themselves. One SSP worker, Sam-
pat Roy, has organised people to re-
sist these looters and tyranmsers.

Shri N. C. Chaiterjee (Bﬁrdwan):
A very good sign.

Shri C. K. Bhattacharyya: This
Sampat Roy, I happen to know, is a
chronic TB patient. He was in the
Kurseong TB hospital during the elec-
tiongs he could not work. The fact
that even such a young man had to
come forward to resist shows the des-
perateness of the situation.

I believe I should say only one sen-
tence about Mr. Ramamurti's speech
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that I hag the good fortune to hear
yesterday, He has an advantage that
I do not have. With us ordinary peo-
Ple, ordinary mortals, our conclusions
come after the reasons. With Mr.
Ramamurti, the conclusions come first,
and the reasons come afterwards, and
there is no relationship with facts, Ag
my friend from Tripura dismissed him
with only one sentence, that every-
thing he has stated about Tripura is
untrue, similarly I say that all that
he has stated about Wes; Bengal is
untrue.

Shri S. A. Dange: Coming after a
‘good debate on the extension of the
emergency, and coming after the
events of Tihar Jail yesterday, and the
food questions, wvery little re-
mains to be added now in the indict-
ment that can be placeq against the
Home Ministry.  Therefore, without
going into too many details, I want to
point out for the consideration of the
ruling party, and the Home Minister
who is one of the leading lights of the
party, to take a view of the overall
situation in the country, and try to
find out if he, with his programme, that
is, it the ruling party with its pro-
gramme can really find a way out of
the crisis without putting the country
into conditions of anarchy that seem
to be developing here ang there, and
without taking recourse to that one
single instrument over which he pre-
sides, that js the use of police force,
‘that is the apparatus of violence in the
country, to suppress the demands of
the people. That is what I want them
‘to consider, and therefore he would
excuse me, or the party would excuse
‘me, if I draw their attention to certain
genera) features,

-

15 hrs.

After getting power from the hands
of the British, not that many things
were corrected immediately, but they
did try to do certain economic deve-
lopment, try to settle certain problems,
and take the country forward accord-
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ing to their own lights, In those very
days when pricen were rising, when
profits were rising, in 1949 the profit
rate of the textile industry was 600
per cent, but it was all excused at that
time because it wag immediately after
independence, and so they had to be
Eiven time. Agreed. Even then at that
time we told them: gentlemen, you
are following the road of capitalist
development, and it will lead to its
own logic, if you do not, from the
very beginning, be carefu] about it.
Their answer to us was: we are deve-
loping a welfare State. What is the
welfare State? To hold the scales
between the exploiter and the exploit-
ed, to hold the scales between the
landlord and the peasant, the worker
and the capitalist and so on, so that
all the classes would go forward on
the path-of development as proposed
by them., Certain development took
place. They got the credit; we do not
deny that credit. In the Five Year
Plans, they established the steel plants
and engineering plants and they tried
to develop the heawyy industries. The
programme for the abolition of land-
lordism was there; some compensa-
tion was given to them and some
rights were taken away and some
Jands were given to the peasants and
some tenancy rights were given. At
the same time things were not deve-
loping as we intended and it did not
bring benefits to the lowest classes of
people.  But then another develop-
ment was taking place with their idea
of holding the sacles even ultimately
in this process the power of the en-
trenched classes came to assert itself
and the law of the capitalist develop-
ment, of which we told them, did
overwhelm them. But they asked us:
do you not trust our bona fides? Do
you not know that we fought the
British and we inteng to do good to
the country? We said: all right; we
give you the trust but we should point
out to you that the workers are being
exploited and wealth is concentrating
and this is going to behead democracy
in this country. Then, they replied:
you are exaggerating; certaln profits
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should be there. Well, profits should
be there, six per cent or nine per
cent, or ten per cent. But what about
one thousand per cent? Then they say
that it was an exceptional case; the
others are all normal. After all these
developments, the third Plan more or
less crashed. The Fourth Plan is
nowhere and the whole country is in
the grip of a crisis and the crisis is
now breaking out in several forms in
all directions. Having now seen that
it is breaking out in all directions, they
are losing their direction and think
of utilising the only arm left with
them, the arm of the police, state
violence against the people who want
to protest. That seems to be the main
function of the Home Ministry., They
have developed the bourgeoisie tp such
an extent that now the workers and
the norma] people are not prepared to
stand it. When they protest they point
out this bari and that bari and some-
body's statement somewhere or some
violence somewhere else. Please do
not sidetrack the country. I do not
want to describe all its details. Al
the Members are learned enough.
They were decrying our statement
when we said that property was con-
centrating. They say that property is
developing on the principle of trust as
Mahatma Gandhi said. But the big-
gest trustee according to Hazare re-
port, happened to be the Birla House.
The biggest trustee of the people’s
wealth started with Birla House and
there are 75 monopoly houses. They
are the source of all corruption in
this country. That has resulted in
misery to the people. What could we
do now except protest and lead strike
struggles? All the tripartite conven-
tions are violated. Even the joint
consultative council which functions
under him is not allowed to discuss
the Gajendragadkar report. All the
conventiong that developed, all the
legislations are violated. Under such
conditions, please tell us what we
should do? Just suffer, be patient
and die? We refuse to do that. In
order to avoid certain strikes and
struggles which need not be launch-
ed, people took to the smaller method,
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simple method of gherao. They made
such a hullabaloo about it ag if gherao
is so injurious to the whole country,
Gherao had an advantage,

_ Shri C. K. Bhattacharyya: Gherao
involves personal violence. You should
not suppress facts.

Shri S. A. Dange: Sir, I have in my
statement always said that the majo-
rity of gheraos have been without
viclence. In one or two places if
there was any violence, I am prepared
to call it off in that place and censure
the people concerned. I have said
that. But they launched a sort of cru-
sade against the gheraos. Well, Sir,
I say that gheraos will be curtailed
and genera] strikes will start. Why?
Because you are not giving us any
solution; not that we are enamoured
of it. They are inevitable in the fleld
of industrial relations; the concentra-
tion of wealth js forcing the worker
to act in order to exercise and defend
his own rights and when he defends
that the Home Ministry steps in and
says, “We know nothing except law
and order”” If law and order is to
buttress the development of monopoly,
then the wviolation of that law and
order is the sacred duty of the work-
ing class and the people. Law and
order, if it stands on the side of the
power of the exploiting class, then the
other class has the sacred duty and
right to violate that law and order,
and establish their law and justice,
the law of the right to live, the right
to work and the right to have a decent
order in the country. You have vio-
lated the simple law written in the
directive principles of State policy:
that you will have an adeguate right
to living; this is the fundamental
policy of the Government, the right
given in the Constitution. Give us
the right to work. But all those
principles are violated.
When they are violated, and when the
workers protest, hag not a worker the
right to protest? You guarantee the
directive principles. Give the worker
the tripartite convention which gua-
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ranteed a minimum living wage in

1957. But until 1967, every Wage
Board has violated it What is the
Home Ministry going to do? Will

they arrest theg Birlas for violating
this “law and order” as recommended
in the Constitution, the rights and
the directive principles of State
policy? Wil] you carry out this State
policy? Will these mill-ownerd be
permitted to violate this. When the
workers protest, then alone the law
and order womes in. Therefore, in the
field of industrial relations, there is
no other way for the working class to
protect its right to live, adequatle liv-
ing, minimum living standards--the
contractor beating the workers and
raping the women of the working
class—al] this cannot be stopped ex-
cept by gheracing, a great revolution-
ary concept of the working class, and
that revolt is springing up. Instead
of meeting the demands of the work-
ing class, you arc trying to set in
motion bigger forces of violence.
That is my submission. Please do not
do that. Already the protest has come
in the form of defcat of the Congress
in certain States. In certain States.
the defeat js leading to the assertion
of the rights of the masses by the
Governments that have come to power
as in West Bengal or in Kerala or in
Bihar. N

Just consider the attilude of these
gentlemen: their programme is for a
classless society but in which the
Birlas wil] rule:; it is still there in
the Congress programme—a classless
society, a society based on love and
non-violence. But the highest vio-
lence is practised privately in the
industrial field, in the agrarian fleld,
by the Jotedars and landlords. Don't
you know by your own experience?
You have got the peasants down be-
low. You do not dare to protect them;

when they take the lathi in hand, as’

against the landlord’s lathi, the Home
Minister sends a gun; and if they take
/the gun, then as against that, you send
a whole battalion; if the battalion fails,
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you send the army; if the army is not
effective, then call in the Americans!

The police revolted in Delhi the
other day. What was the remedy?
You send in the armed police, If
the armed polive revolted, you call in
the army. If the army is not enough,
then you call in the Americans! Is it
the logic? It should not be the logic.
I request you that it should not be
the logic, becausi that logic will not
lead to a solution of the problems: it
will pot lead to the retenlion of your
power in this country, It would ulti-
mately lead to the destruction of such
monopoly power which is leaning it-
self on the big monopolists and the
landlords.

Thereforc. a grand democr-atic revo-
lution is bound tp come through an
upsurge in this country, unless the
ruling party decides to resolve the
crisis by democratic methods and by
not using superior violence. That is
my general proposition  which T am
putting before wou. Therefore, the
solution is not either a change of this
rule or that rule, or a change of this
Minister or that Minister. The change
required is not that. Even if you
overthrow the West Bengal Govern-
ment which is there today, you will
not succeed in solving the problem.
Even if you have a Congress ministry
there, it will not solve the problem.
There is a Congress ministry in
Madhya Pradesh, which cannot even
salve the tribal problem in Bastar,
where there is no Pakistan border, no
Nepa] border, no Chinese agent func-
tioning. The Maharaja was shot, be-
cause the tribals and the Maharaja at
least in one exceptional case agreed
together, unlike in other places. You
are talking of Naxalbari. But what,
is the explanation for Bastar?

For many years we were together
in prison. Now we are an the opposite
side and we want to overthrow your
rule. True. But we cannot forget that
we have been together for sometime. I
am wondering how you can be beg-
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guiled by all these machinations of
Birlas ond otber monopolists into tak-
ing a course which is not able to solve
the crisis at all. Naxelbari is not the

main problem. It is merely a manifes-

tation, partly correet, partly imcorrect.
Naxalbari ig an agrarian revolt. It is
not my reading; I have got proof of
saner people to show that this is
purely an economic problem, It is in
many areas an agrarian problem not
being resolved, tenants thrown out of
the land, workers deprived of their
dues, rent not reduced from 75 per

cent to 25 per cent or 16 per cent as
Maharashtra and some other States
have dene. All this erying evil is find-
ing expression in peasant unrest and
peasant revolt and peasanis saying,
“If the jotedar throws me out, I will
go back and sit.” A clash is inevitable.
In such a clash, should you be on the

side of the jotedar? My friend there
talked about one Sampath, who is a
T.B. patient. He did not say about
his profession. TB patient is not a
profession.

Shrl .C. K. Bhaitacharyya: He is @
young man, who has been a social
.worker all through his life.

. Shri S. A. Damge: Some jotedars
are being armed secretly by handing
over police gung to them to sheot the
peasanis rising in revolt. Taking
advantage of some differences in the
opposition parties I am told some
jotedars are clothing themselves with
the name of SSP and coming forward
as “heroic” defenders against violence
and what not!

Does not the Home Minister know
that throughout history, in America,
Englang and everywhere, mine-owners
have slways kept armed pgangs to
suppress the miners from resorting to
strikes, agitations and so on? It is a
law of Mistory. It is happening in
Bihar, UP and Bengal and otlrer places.
I make this assertion on behalf of my
party: So long as you permit the mine-
owners to keep gangs armed with
weapons to suppress the miners, the
miners will exercise their right to
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resist that with the same weapons
everywhere whatever the cost. We
cannot help it, because the law does
not help us; the law helps the mine-
owners, the law helps the land-owners,
the factory-owners; but the law newver
goes to the aid of the workers and
peasants, This ig the position.
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There is only one solitary case in
the history of the Congress when law
was sought to be used in favour of
the workers, and the circumstances
then were peculiar. When Messrs.
Harvey & Company want to use
black legs—Shri Rajagopgchtri was
the Chief Minister and Shri V. V, Giri
was the Labour Minister—Shri V. V.
Girj said: I will pot allow the black
legs to be used by Harvey and Com-
pany; if they try to do so. I shall
apply seclion 144 and shall sent police
to the getes of the mills to throw away
the black legs. Shri Rajagopalachari
agreed to il. Se, for the first timre
in the history law was used in favour
of the workers, and that was the last
time in history.

The Home Ministry is the key Min-
istry. Finance is the expropriater of
my meney and Home is an instrument
for terroriging me if I protest agminst
my expropriation. These are the two
great pillars of this raj of the mopo-
polists and the landlords. What are
they going to do to change the oic-
ture? If they cannot do it ang if the
people revolt what is to be done?

There is such a hullabaloa about
the princes. There is a talk of their
privy purees being curtaileq and some
congressmen are said to be repentant
of that resolution,

e

An hen, Member: Really?

Sheri S. A. Dange: | do not kneow.
Perhaps, they are going to be cut but
some of them are repentant, Now,
what is this question of privy purse?
The big maharajag have got millions
of pounds of investments in England
and America, like Jaipur apd ofhers



9381 DG.
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Do they require to be given free elec-
tricity and water when a poor peasant
in Rajasthan cannot get water and
electricity, and to be given Rs. 67 lakhs
and not Rs. 67 thousand? And now
the revolutionary proposal brought in
is that this supply of water and elec-
strictly will be stopped. It is Tevolu-
tionary. Then? They will be reim-
bursed the sum paid by them hence-
forth. That means the watey and
electricity will cease to be free; it
will be supplied with cost and the
cost of it will also be paid to them
by Government. What is revolution-
ary in it?

Why are you trembling against the
prices? It is an order which is extinct,
which should have been extinct and
which ought to be extinct. It is said it
will be violation of a solemp covenant.
We have another covenant, a solemn
promise, written in the Constitution,
that the State will secure adequate
meang of living to every citizen. This
is being violated completely. But the
other solemn promise of the parasitic
gang being paid crores of money out
of the peoples’ money is solemnly
kept. For what? So that they should
not go on the side of the British.
They were brought by the British once
and now they were brought by the
Congress Government. They are out
to join whichever party or govern-
ment pays them. There may be cer-
tain good exceptions here and there.
1 do not say that all of them are bad.
1 know, for instance, that there was
a maharaja who befriended the ter-
rorists in France and met the cost of
living of that woman Trevolutionary
who stayed in France. I know that
one meaharaja of Baroda did it, not the
present one. There are certain maha-
rajas who gave shelter to the rebelli-
ous peasant leaders in Maharashtra
when they had taken to aymed revolt
against the British. There are cer-
tain small princes there who did it; I
know that. If you say that they
should be given some compensation,
yes, T am for it. If you say that for
their anti-British service they should
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be given Rs. 5,000 a month, please do
it; 1 agree with you. But these fel-
lows who say “no” unless you pay
them, who will go to any side which
pays, who were bought as traitors by
the British, why should those traitors
be paid? Let them go wherever they
want. Instead of that, why bring in
solempn promises? You have violated
the solemn promises given to the
workers, solemn promises given to the
students, solemn promises given to the
peasants, solemn promises given to the
tenants about adequate right to work,
right to live, right to housing and so
on. Now, this gentry which wanted to
sell India or jeopardise the interests
and jndependence of India—you
bought them and You paid them wvery
well; you rightly bought them—are
they of use any more? Are we not
historically developing an indepen-
dent Indian society? My hon, friend
there was quoting some Sanskrit pro-
verb. Ig it not true, does he not know
that, that in Indian history land was
never a private property, that the
Jaimini Sutras gaid that the king can-
not give a grant of lang to anybody.

7 qf: T FEETORAT

that bhumi shall not be an object of
gift.

oft s wETrnd : gssim-
Ty aF qw:

Shri S. A. Dange: That is later on.
Jaimini Sutra was written before
that— gww  FaxfT & oW
because law when Dushyanta came in
and wanted to run away with
Shakuntala. He is quoting wrong
things. Jaimini Sutra is one thousand
years older than that. There the
quotation is:— =

“g it ara wAAETOTER

Shri D. C. Sharma: Shri Dange iz a
pandit; let him give up Marxism,
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Shri 8. A. Dange: Now, what can 1
do? This pandit does not know that
Marx was the greatest pandit and that
in the second volume of Capital on
circulation he quoted Manusmriti how
villages were organised by tens groups
and how revenue was distributed.
Please, Mr. Professor, read marx
again. Let me enlighten nim.

Excuse me, I do not call him ignorant,

but let me enlighten him. When he
died, poor Marx was studying Sanskrit
and Arabic in order to know the true
history of the Asiatic continent.

So, what I was saying was that
Indian society is historically develop-
ing. Once land was not private pro-
perty. Then it became private pro-
perty. Then came the landlords.
Then came the princes. Now we are
in a capitalist society wherein land-
lordism has no place. A capitalist a.
least establishes a factory, at least
supervises something, at least produc-
es something, What is the prince
doing excepting producing :candals
by the score? The highest producti-
vity of scandals in that sphere is well
known right from the case of maha-
raja “A” who had to pay L5 lakhs in
England to hush up a scandal up to
the present times. Are they any more
necessary for the developing of "ndian
society? 592 convenants are a black
spot on the democratic Constitution of
thig country which guarantees funda-
mental rights and adequate living
rights but which are never translated
into practice, Are these convenants
consonant with out line of develop-
ment and the perspective of ihe India
we want to have?

Therefore my submission to ‘he
Home Minister again is, please carry
out the desolution even if it was a
snap resolution. Carry it out in a
snap without giving them time to
think how to overthrow you; other-
wise, they will conspire and over-
throw you by joining the others.
Therefore, a snap resolution on a
given point should be carried out in
a snap without allowing the enemy to
wake up and overthrow you. There-

ASADHA 13, 1888 (SAKA)
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fore, what I would suggest to the
Home Minister is, please take this
question seriously and do not pursue
this conspiracy of overthrowing the
West Bengal Government, shouting
about gheraos and Naxalbaris, That
is pot going to solve the crisis; maybe,
you may be able to overthrow the
West Bengal Government but that is
not going to solve the problem of
Naxalbari,

As to utilising the Peking Radio,
one knows very well that Mao Tse-
tung is a senile gentleman, One
knows very well that the philosophy
he is preaching is no philosophy. He
has converted himself into a prophet
and produced a red book. With sword
in one hand and the book in the pther
he is trying to imitate some prophet
and thereby trying to unite his own
people whom he could not unite on
the basis of Marxism, Leninism and
Communism. He could not translate
those . theories into practice. The
whole economic line there has gone
wrong. Bonus is cut; wages of
workers have gone down; there is a
terrible crisis and the whole thing is
covered by putting ten million young
good little boys who do not know the
history or economics, who are very
well revolutionary, who know Mao
Tse-tung as a great name because it
is that one single man who gave the
correct line for revolution in China.
Now he has become a prophet and has
produced a book.

And what is the line? It is: China
for Chinese, he for himself and let
the world go to hell. A disruption of
revolutions in every country, where
the fight is winning, is the result of
China’s policy of Mao Tse-tung's
Thought, This is the result. They
disrupted Indonesia and many other
revolutions by calling for “revolu-
tions.” If you call for a revolution at
the wrong minute it helps tfe counter-
revolution.

There is no necessity for an armed
revolution in West Bengal today at
all. To describe the ordinary peasant
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revolt as g sort of an uprising to es-
tablish liberated areas on the Peking
Radio is just to help Shri Chavan, the
Home Minister, and the Congress :0
suppress that thing wi'h greater vio-
lence. Therefore he is very glad with
that broadcast on the Peking Radio;
in fact, they want more such broad-
casts so that they can create a hulla-
baloo in the country that it is not an
agrarian problem, that il is not g
problem of tenan's, that this is 3 pro-
blem of China coming and starting
‘trouble in Naxalabari. This is all
because Peking ‘Radio has said o,
Should -we take it so seriously like
‘that and convert g simple ggrarian
dispute into a sort of rebellion and
try to send army ang all that?

We certainly stawd {or the defence
of the peasants’ in‘erests in West
Bengal. QOur party has passed a reso-
lution that we are going to defend
the peasants against the .jotedars’
offensive. We certainly do not agree
with all ‘hose Peking broadcasts be-
cause they are disruptive of the demo-
cratic revalution. We know it. The
number of compliments that Peking
Radio gives 1o our party is well
known. We certainly will not be
supperting any hing which they are
proposing. But we do , support the
struggle of Naxalbari peasanis. It is
not because uf Peking Radio; it is not
because they are taking to armns,
The arms cannot be taken up by any-
body or by everybody at any time or
at cvery time. If at all they are
necessary, there are conditions for it
ang there are times for it. There is
ne such situation in India. Therefore,
we are -proposing a democratic method
of a democratic revolution being
earried out in the interest of the
workers and the pessants.

We certainly admit our desire to
overthrow your mistule, There iz no
doubt about that, But that does not
mean that they should take advan‘age
.of Peling Radio broadcasts and let
loose 8 whole soldiery and let loose a
shole -hestalion of ganmgsters and of
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jotedars, Even they should not think
tha: the solution is to send armed
forces and start shooting,

You send food there. It is already
admitted, that though 15,000 tonnes
were premised, you send 16,000 tonnes.
There is a shortage of 5,00 tonnes.
How will the stomach of those who
are ghort of these 5,000 tonnes be
hled? These who do not get food,
what will they do? Will they not get
angry? Will they not pick up a stone
or a lathi? Will they not beat some-
body who siarts preaching them non-
violence, peace and truth and that the
Governmont is doing everything for
them. Can't you see that they are
going to lose temper? Therefore, 1
plead with vou that if we do not zet
out of this erisis wnat is  enveloping
the whole couniry and its economy,
we are going to Jand ourselves in the
hands of Americans. They are al-
ready dictating their terms. The
f.rtiliser plani they supplied is broken
junk; they gave you second-hand
machinery, They have already laid
a wrong line between Haldia and
Barauni. Mr., Asoka Mehta has been
pm for them and these people
pave run away saying, “We have done
our job; we have taken our money.
That is all.” This is what is happen-
ing. Why is it happening? It is be-
cause there is no vigilance. Why is
there no vigilance; it is because you
are blindedq by the big momnopolists.
When the big rich come to the Minis-
try, evon the big Minister gets up,
from his seat. But when a worker
comes to the Ministry, he asks his
chaprasi as to what is his name and
why he has come. There is this class
differentiation. May be, Mr. Chavan
may be more polite and he is polite.
Yesterday, he gave @g nice, suave
speech. But I can tell him that he
cannot solve the crisis of 75 monopo-
liee by his suave manner of speech.
They will hear him and say, “Gentle-
man, we are not going to give you
our black maney unless and until we
get our terms, unless and until you
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suppress the workers by whatever
means you can.”

My sbmission, therefore, is this.
The Home Ministry is on the side of
the monopolists. Will they give up
that? The .Home Ministry is on the
side of the lanilords who after the
abolition of landlordism are surviving
in a very strony and good way. The
Home Ministry says that it is on the
side of the workers but behaves as on
the side of the capitalists. That is
quite clear. 1 can give you a
thousand instances, in coal mines, in
oil, in textile industry, everywhere,
to show that they are with them. He
knows it. he belongs to Bombay and
he gocs there and sees it. See the
fraug of the United Mills where a
man ran away with Rs. 96 lakhs and
you could not touch his hair. You
can only eatch a sub-inspector for
selling a railway tickel of Rs. 5 for
Rs. 7T—and say, corruption caught—
and put more :ecurity force, public
sector security force, Ceniral Secre-
tariat sccurily force, everywhere
security iorce, znd finally a securily
force against sccurity force. This is
the contradiction in which you will
be drowned.

What 1 submit is that unless he
changes his class character, unless he
comes definitely on the side of th:
workers and the peasants and gives
up this upbringing those who are
working against that policy, unless he
agrees to help the people to fulfil their
ambitions and unless he ceases utilis-
ing this fantastic Peking radio, which
is disruptive of revalutionary move-
ment, we cannot support the grants
being given to the Home Ministry to
continue its career any more.

Mr. Deputy-Speaker: Mr. Hem Raj.
Shri Hem Raj rose—

Shrimati Nirlep Kaur also rose—

Mr, Deputy-Speaker: I am definite-
ly giving her an opportunity later, I
have called Mr. Hem Raj.

ASADHA 13, 1889 (SARA)

(Min. of 0388
Home Affairs)
Shri Sheo Narain (Basti): Whosé

name is first on the list?

Mr. Deputy-Speaker: He may re-
sumz2 his seat. I have called Mr. Hem
Raj. ] am giving her an opportunity
later.

Mr. Hem Raj.

AW W (FTTR0) IR
g, & araEr wrart §Ofomew
A& qraq &1 A faar | & qed e
fafreer AmgE ®t agrd I =g
7 fr s grgm fafas & fomm Y
T A §F w1 gEReT ma fagaa &
o351 a7 & faaet § W ¥w ¥ o7
agurew {ar faar @ fawd f& wet
% a7 agi 97 TeAwW WSer Avg §
ST AF |

A AX A 927w o
¥ Al g 7o8 397 § Ig # fa
57 B ¥ mrw Wt gvare gag fad
TIAERTG &0 ACGHIT §, STEETT
# #gTiT § 1 afeq A @ W
7 WA i wrAT 5 fow qw wronay
ars, I T T F I OAWH 16
VITRT AVET € & WY a8 qOeT A
gfam § w1 Tgifes fifewa
W1 FORTHFET TREH §, I F 1 Al
w4, I F ganfeEw wEr § wOA
awr § gfagre # gw 4 w7 & A §
g9 A & Sofeerd 1 agi § IzEr
w1 T ¥ gaifes famd oY oew
¥, 7 w7 fyor @R =y o mir ) fame
dFgTaA e fam mm, go dte ®
far mar | for @t gER gl
W g7 £ fr § T q@T ™ Al A
T—% gamar § fr AF ® der @
frmrs 337 & | 99 &/ WY dF ¥ AN

- fearf adt ¥ § | wEAT TR ¥

g Ay o # ¥ o 7 fom
2 Gt Trgw & gue Toat Ay fad
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[ Bwraw] -
1 0gor @ 7l @ ¥ wm oo W
foraa oft 7gi qx AT F waTe W,
T @ ¥ I Y AT AT o
I F gW G F ¥ gErd A
¥ FTET & Surer e fodr

15.33 hrs,

[SHrr MANOHARAN in the Chair]

& @ga sma IW gTE G wvAn
angat 1 & €ife afrae e & wmm
g wafey @ aw  AfFaw
el &1 amqem & g fafawex
qIgT F qIHA AT ATEATE | TATC
dfqur # 31 foer 1 fomay §—
TF 1 ©ZH Fg A9 T gadt FI
afram Efedw | a3t av 2@ W
qTe 8, 99 F1 aga /L ghE qfwa
&, afer sgr as gfra Efedm &
aew §-F9 Aftaw Efedw w1
ooy e & &, dfwT aga ard
el &1 FE wEvaer T8 & &
fomat o wEvasE 41§, ag s
7 1WA &, T8 § A9 I AT HCAT
Frgat 1 faadt w1 gfraw Efwdw
§ o ¥ wefafaefes 2@ wiw
T F qiw G | wEE & qte 9%
fgm=a=s w3w, sfogz @< faga =Y
#ifd, g7 ¥ www § oww
agt foad o faw e 9 ¢, = &=
QY faew @, a1 g faq &, §
a0 aF qara adY g 9%, 99 o fa agi
¥ oW femmer 7 faar wma, s a¢
dw AT I & fod garaT @
T, a7 a% § qT9 T &Y a6 |

ag dt ga dfoeafer & a3
o8} grea qefafrefer age 3 2
faadt Wt g e & s7 &1
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vefafreifer wgter sm@ e =gt & 1

faraf Wi agt o< afafes § 7 a9 5o

oo e # w6 E qgr 9T fafr wig
g @ AW gafswaasrard

FZIE Ao dro To, Mo o THo,

Tre HTouqdo WHA 9T FEY &, formar

AT AT EATY 7 O TTE WG HGAT

fiE & g7 a1a *1 719 & f fgwra=

sz wforgy, fagw ardcweza & agr

sFAHT aga 9 &, wfew 9 arfwas
o Fg 9T AT & I F FqT TS AT

fuf vt Fgtmr 7Y 2, forasr ==

ag gt & fF g & edqere & @

BT AET 98 THA |

q9E & F AT FATAT §— lo
"o UHo H1— faeat #YT fgmras
&1 frerwT, 38 & fgarser & =i a7
o1 g e qar @, & gl
atadiT a8 9T &, qgt & aw =7 fgar-
T & qFTaw sarar giagd &, faaw
awg § fgaraw & d9Qz &1 3@ &
AqUZ § YFEEA! FTO AqAET
srar € 59 fwa & ag guwan g f faesit
1T fgaras #1 &1 ro o qHEo
FT HTT AGH aATAT §, A AE EMT
aifgy fgwrae & fod @ Feg gm
arfgd | 37 7 3o 9T &-faeeht
AT fegaraw & fad ot gearfaamsa
g & 7 gfaw ofees afam s
F W NI § T AT T oA
waatfaAT & fod, s ow dww
s #% ¥ fay ot Hfcwew v &,
ag TG EaT § AT mro Yo THo F
faq flar g, wa e et Rea T
fro #to THe & uamfwaww & fay
I A 2 qfews afaw FHT
F FOFAH J v § AT 37 Ffea-
At Y a7 qrw g E, 99 & @ gl
@ AT § | W §Y 9T ag g §



9391 D.G.

f& aff & Tardk & @ 38 F mfsgw
g & AT & wrame g & orq fa
T § gfrag & femraw & Wi
#t 1§ 9178 T faw qq7 )| ww qw
1 7% (@i § fs e A dxw a9
% fgwia® & @M aga &0 W17 § 1 59
755 a@rg a4 & faeet & 1353 mfe-
] & MT A 2 § 2243 wrfwasT
g, wafs fgmrs & Farg 1 & 29 513
For® 2 ¥ 53 wifwest § | gu fau &
ag #wAar § % ug 9t o sarseE
FTT & 98 T g1 AT |

T 91T AT qE SgIHITR-
S aga w@at § | g fafagt #
T EET & ST Terew gT & dAdr
g 3 g g WHT &% ArGr & | =
foger fat famrae & $oarg #F gAF
mfaw ge, 99 § §&  da@wT W gU
¥ o fgurasr & 7€ 4, 37 97 71 UF
a1 T & ol wadk vy ade w8,
o AS GG & IF & 57 8 ALHI H,
&9 NOTSeN TAAAITT AE) g7 q9T &
wifw wrq Fr g fafa=g & i faaaa
&t fasar & AT 3@ q ¥ 9@ 9%
FIR TE I € |

TH F AT T AFAL AT § 97 FT
AT JAEAT FI g, 99 F1 fagfe
FENH A I & 79 a3 AG § |
# atg & 9ot FET g ¢ F gwoa
ox arfez &= adr @ S faaga faai @
i eues femz sw @ g fs fgmrs=w
w3w A x5 9g ok wrer ar ofor
a1 91T 13 Fr F wrard 4 9w &7
oft 11000 qTet 1w # gr@T A1
dfen wiwr oY 9w w1 qfear g
g T WYX IW Y wraTEy W guaT gt
T WA ww 28 W F &4
fgaraw wRw #t dfoedfes  wivas

ASADHA 13, 1889 (SAKA)'

Hm?(lzlt‘fgrs) 9392
&Y HY a7 v @ § e fgmrws sdw it

gfage R & fawter &¢T O% G

@z %1z 2 faar @9, 3w fowie &1

AT FT fear sra w1 99 Uw e

1 97 3 fzar arg

fearasr s3w ¥ Ty & sarar
FOT ANE & #1797 WO G 9%
g1 AT Y @ITEY AFAT § | I H Y
gAY 12T T § IT ¥ g IW A
gadr wfas moAr g1 awdr & fw ag
799 43 9T T @ST g1 Ha | A A
o1 fwvds & Fg@ fewa g, ag &
ST ST § S F W ST B RN F
SHIRT WIAEAT g1 Ewdr § ) gafad
# gamal g % s ag a%a o1 wwr AR
§ gm fafaee< arga & w1 T F1Ega
g f& ag fgwras w3m 51 oF g9 &<
& aof & |

g & A9 {9 § WGy qF FAT
wig g & e & fag srdggea
H qadIe # T F1 IO 9% a1 FT AT
aifgy wifs ga} fggeama &1 &t
FEIEqUA § 99 ¥ qaT g wriae
a8t & & =% gfaga &S wme amw
TF WY 9T HIET FTRN § SUIET MU
qg ar § WIT I@ F ;O W9 T
{ew afwfmdz a=ma & fag s
FUY W9 & @ I ¥ OF G we
&1 a1 & faam 91q | gt %1 9 i,
2 3w £ Y ag fewie § =T agw i
it qafas § g9 W fenie § gafag
W aFF W1 T § ae fewie wowE-
AT WY g, AR & AT g § I
#1 %% FT T AQT I TF G & &
Tt ? faar g |

T agi X WU ogew § 7oA
# fafredr & Wk 25 T & IO
1A w=i v § N W@ g IF
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(=Y gwmr]
qIA Nz AT A gy &
38 ¥ fau 9= dza nadifiz w1 gz
fafrefer qgaa 1 gzar § W
FIEAANUT TIAA AATTLATE | T0 &
fog @gt AreT Twma FAT TR 7
AN AR I & F1 § 0 "
qedt & | zafeg a2 a9 W&y FE 3
fFaga s AU AT ARAT A W T
FT gATT AR fEwar @ A fgaraw
T3 A QF §F €2 T &A1 (Za0 A7

T F A A TF A9 43 Tl
wrar a1 5 o gy 2ded g
Frawg Fos aF qg graar 2 B g
#1 feftoT oi% odeq & T H R
@ A7 FIFAfA A i g dam ¥
fg@arzTnA Ta2 F WL T3 W
faor a1 &1 o fow g9 &
q7T % § 4§ I §9F w1 fAAAr
g ot & 7w g 2y § fo gy
a1 fora £ FraeE & 77 A9 7 T )
¥t ¥ & wire gl wr Y & 27 1 7€
gt foar & afer 99 & @19 7rq w0
srETs ferras w3 H ate ff T 77
FVEATE 1 TTAETIA 4T AN WTWEr
27 a7 a1 9H7 TH qU, IT AL WS AT
#z@ gfET RN ¥ o A @
afes @l AT TIC FT T AW
J g ¥ g v fan 1 132 fediEe
AT AR AT G & AT A gE
fearew q3w & & AfF S ) wE
o & & | gE ¥ 99 g9 wrEs
¥ A ag ot ¥ grevife A fgwraw
saw ¥ foqaq § A 97 ox fewmaw
ek agw | & o ¥ o v
wrgat § & ag ardy & v swafaai
wafwg =t & fv 9w wr awf qfaq
#FHed w1 § AT W w0 I qg
g e @ g | oo &

JOLY 4, 1987
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AT A o FEAT wgar § 5 9@ o
fomr fazrr & 39 gx fagar A o T
7z 17 ¥3 2fawn § 7 27 &1 woq A
ML IW F AT T IqAIHE FHF
FIAR F AR e T 2N @ien
aq ¥ 79 & fF o7/ ami w1 93-
AR TEX FTAT T AT I 3 917 A
fearaa w2w %1 oF @7 27 @ 7qf
Z | 3T WeaT & 14 J WT TN g7IA1T
F7=1 § feam i g8 Fvan 3w
fam

Wit Tarowm (qET) o oqanfs
wz 24, & qrFT G & {adam-
6 Fwz FamEr w1 fadw A
qEME | § TW T W T fAadr
AT FT HI7 I/ T TN SIA AT
SR A0E | WET H TCHAT A1 77 AT Ao
FZAT & A1 79 7 Afwm Fr F@AT
¢ ? awmfa wgEE, W sy § fE
fergam garr o= & o 3T AT A
FEZIAX F, IAT AR AT TEAT A F
AT I a1 AT @I, THT T F a8
¥ g Tz warra § 0 v frar @ 7 e
T T H gH o T T ¢ | 57 foaww
20 F¢ N FAT AFE T AT A
Harerg 1 99T gATT @A AET Y
71 g g1 UF FLAT AR AT ST
2 fop 9a < o T@r AT AT A T
FATET FT @ F | IF A qATFY
FET 4TEA FY qTH AT AT AT 1 FHY
g s v g i ferger o
T, fegrntrat #1 s o @R
I FET "/ET I8 AL T #Y
aeg AT ¢ ® € | wafe A
g omi w1 @ ¢ fv fegwra
AN FzAX F AT WWE gET AWK
wToTdY & avx, Wi wERE, W A
¥ fir @ goere & 3o {frard 7 Afers
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gl g "y FF & fray fe =93
wh W€ Y § T @ AT A@T Wi
F O Iw F W g we foed
20| & @ E T AWM WY | TOHAT
fafewr AT & ™ ™ F AW
F AR OF T Y T N e Ao 1
A% T A AT GO AT AG
g | w7 fggeEvia AE AT I &
T W T TF AHCATE A0 A, "wrde
#o OHo WFTOF G AT IT & =
firetr w7 ar Y & AT A0 ATRAC
g W9 F1 g7 wT AsAT gror fE
g frm o amaydr o fa
fafewr wrmweT & wAF M9 7 AT
aifagi o s 5 7 fasg@
f& fafew wmawe & R RO
WHL SAF A 42 F HErAT AT
TR0 9T, WIEAT AT 7 ueAT s
FAEAT A1 7ZHT AR fHF § I3 A,
IARL A T A & oy 1 agy -
AFL TAIHT TAIHT § AT FHe<ar
il # g & wfww @ oy w2
w® T ey F gardl srfey & arg
I fq3w waeE § A% W
FATA( T WY AT A Ty Ry
afe g 42 & Wl F Jar Fm
o Aaw f&% & & 37 9w smEw
frr wigar 3w & o qw st &
FAGHTT ¥ FY A7 AT fAES srarEt
giftx & A FaeTT §FT I & 9%
a| f/r of 1 Geamwr G-
W A Sgae faddr wdw amEa
foregta for srorrey frard & ooy & O
weH WX 9T § fawg  fafew
e w0 ang foar 3% A wra
HTW ORI YT e 9% 9T S5l
T HAF| TR A T g Y qiferay
¥ mrow serwify $x gt vt § oo
TG s ¥ WX oA wmwr
TeE, T & |

ASADHA 13, 1889 (5AKA)

{Min. of
Home Affairs)

ag A e qg warwa w faer
& 39 H & A% F=0 AER 1w wT-
fier it & g fredvere & ow A
Ffas g wowme & o e gt
LY, AT, T W yHL Al
& sy feoar syt & oot 39 FY Y oA
§ 7z =0 g 3 AR 38 T -
A ¥ 77 fadi B g W § W
zdY A A1 gl & 28 S F I
AN FT @ § WX A weEqew
% 37 ¥ 37 QieEd sara §3
A

A1 FAT0 AIE wiwnw @ wf
3 A ATER AFT AT G TE §
TH q<F FT AT JAT AT G 9T &
T F TG & F w=ar s #m
#§ @x & 3 o) o=t e
& | @g SI¥aT § ¥ AT g Hew,
FH AR I TH AW F [T
A7t F1 W $T, TA90 0F FOT
& | WY F1 G T qoHA grn R o=
§ i ¥ A1 9w faw a9 &,
TAAHE FET UT FIE EW, 1955
& 3z dfsam ¥ fasg &1 Swwem
¥ fasg ¥ 1| W F o= FUT AWML
FHT § TiqgT § F14 § LAY
FG ULNGHIT |AT ALAT A7 &
I FRT FT FETT TEAT ATH | & OF
FU® AT R TATH TG W Wifow
& e giaw O fea = ¥ afd
FE W | AT H T HAFT qOAWA
gen {5 g4 4 ¥ foray gan § fiv

“No Government servant shall
be a member of gr otherwise be
associated with any political party
or any organisation which takes
part in politics, nor shall he take
part in or subscribe to or assist
in any other manner in any poli-
tical] movement or activity.”

™ ¥ o 20 w0 § Ay @ wAw
g mA gy & i
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“It shall be the duty of every
Government servant to endeavour
to prevent any member of his
family from taking part in, or
subscribing to or assisting in any
manner any movement or activity
which is, or tends directly or in-
directly, to be subversive of the
Government as by law established;
where the Government gervant is
unable to prevent the member of
his family from taking part in or
subscribing to or in any other
manner assisting in any such
movement or activity, he shail
make a report to that effect to
Government.”

it wogrr =gy § fr gx o afam
gfFanfrd w31 e qf@ & o
MArd st & T A AR afg
T # FT7 Fa1 § T1 T5gTT 18T
ared & fr oot 37 Fhgw Fy e
2| AT T q9 F AqTE, dfaure
T & 1%, Fonaewr woa ¥ Tav fam
T g wifed | waw § ¥ ag A
t fs 91 g@rQ AwT AW E, FA
T grfagrE= gfae #1818 57, 37
N R Tortfew wiwwre & ad,
FATOATE F [aATAE WG w FUSH
N wY €W qE ¥ TATH FATA &7
wieere 78 & 179 ¥ o WO F Few
w0 § 97 %1 #1E Haow TE @ g
T TG QATIE A1 & | T AT
tfrdaradlfs swrQ AT ¥ ow
sty W 4 @ WA wg
war dar 7@ F fad 2w A
qg % wora ¥ fawrs @, dfam
& faems & Wi 99 1 ®1E €@ g
o T 1 W A awrd A &Y
qeTR a9 @ @) & fe
nqANz afaw QU FEAE € § I FY
qeFT & faFam O |

* otz mare wTaT 8 GGTA
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9T &7 K Wy § wg W@ g
f& g ATgw oYX 9T ¥ T & AW
wgrent et FY frar 8 g7 @ §
ey oY Y A TH | wogTT FTE M
St # AT 9gAT A€ AR £ A &
Ty & qfeqdwey feqrddz &t ot
gt frama & fow % warewr wiet &7
ot favafaarea &1 1916 &1 wrow
o &1 it ot ¥ F favafyaen
¥ 1916 ¥ drerig www fzgr 4
HY §1 T T qIo9T g0 ff gravife
39 qRg ATet ST wEgw fafew awrT
F wag 4 AfeT 97 & wow F fg ¥
Y TH AGICS 5 FT 9X T 4|
ag AT §AT FI 1 97 fF 9 95 F%
T T G | AERAT T T Arer F ary
HArgosgrar g A wo Y {7 ¥
@A qgAT g1 oWt A g% froe
# o & was F1 Ig@ F1 qrfow
& & &, fore st w1 wfw S
FGT ATTS § I FT 99 FIT WY I
Q9T o7 QT | WA ARG, Wer
A HT AT AT WHFARFLRE
ot fF sAst & F1oor § 2w F1 W
FT@E | @ fadr & "ot & fawme
g1 ¥ wuh & fawrs oo fod 7 §
fe ag fadeit wrer @1 ag fegem
# arawdt Wy §, <9 fay & widt of
¥ WeT Y 9 FT YA =TEAT § |
“Our language is the reflection
of ourselves and if you tell me
that our languages are too poor to
express the best thought, then I
say that the sooner we are wiped
out of existence, the better for us.
Is there a man who dreams that
English can ever become the
national language of India? (Cries
of ‘Never'). Why this handicap
on the nation? Just consider for
one moment what an unequal race
our lads have to run with every

English lad. I had the privilege
of a close conversation with some
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Poona professors. They assured
me that every Indian youth, be-
cause he reached his knowledge
thrpugh English language, lost at
least six precious years of his life.”

& 3To FUIAT ATYT Y TAATAT ATEAT §
wifs ag wiet off & a7 @ T &
w1 arfet s F e 7 fafew
FTHTT FY oY, F1og g ot gat qrfedt
FT FAt W] | ATHTT HAAT T T
Ffad A @ g, s @ R
A ol & sgar wEaT g R aw 3w Y
"I ®1 A= FW & @7 FrAw A
fardmre & wit ag *idw = =@
g% qEf & | qg e F 740 @
@ & foe sprT & dTer | e ar
fr 5w 3w AT s - Al AT S
o A feTet o AT o Sl
F w10 A Ag 1 @ 8 fr g w @
TR g FfT as @ew W a1 =
ford siastt 1 aeFTd @ew FTAT AT |

T F9 arfaw T W § g
dfqurm w1 of@fae s@ v ofs
st #Y fgrgeary w e faam ol
¥ sgar g fr fog a@ &1 faw @
Ha ¥ WA TIATE g T I H A ;A
R FY worar  f wmaw swAv awr d
afd ¥ Wl @wm T g
Tq foll OF o7 "o & afd, ®w
9T & WY A qbw 991 F 98,
ol #1 gen frar sa S AR
1 foetr &1 =3sgw IO &S
TI% AN G & I F1@cy war any

15.57 hrs.
[SHRr MANOHARAN in the Chair]

ofY forqor &7 ot e &, 37 ¥ foretr
HAY TAY & AT, ITFY qACH ¥ qqTH
I w1 & fF fggrar v &Y 15 A
werd § I Y foretr &0 Aeqw FATAT
st & ¥ g daew 9T O

ASADHA 13, 1889 (SAKA)

(Min. of
Home Affairs)
CEATH FATAT =Tt § i g S
famdmfas I mwaT @ g
T ATHT FT AATH HT IT T A B
Ft wifowr v @ @1 ¥ o foor AW
aTga FFgAr rgar g, 9 et fava-
faarg & gagenfa @ I ¢, fr @ ag
Tgl & gomfa ¥ ol qgi T @ ¥ AY
IFM 1F 79 fear ar fs wR AT W:
TR & HET AT WA F ALY ST qUET
& sifamves § geter 2 8 | W A
#1 78 F9% § & s 9 fegeara &
a9 &, Y faardf § 34§ wg W
FOF FAT G g1 74T §, ITHT HIOHT
FiawfFaTarwEre W oA MY
Tg A T |

# fagre st A Agr 9T 0w
=8 FTwH fod ForET FTAT AT E |
fak ow A §  fagre & fog ¥
HAAT  FT g9 @eF w7 fagr @, A
fearered Afgaror adverr # fadh siitoht &
B g1 Y & gat fawal ¥, Ry aforgd,
gfagrs & ara gy ¥ €, I +F are FWwAT
S Qe faoig farar & 1 fagre s
¥ gz & froig frar @ a2 aagdig &
¥ wgar srgar § fF o famqor & o
AT F T 9 WG WINT HT ATAT
Iy § A F v ¥ qer T wEFTT
stray snfed | g® @ & fr g Harea
T A AT QTR |

st wfger wredT idw ordf #
o wEaTg ara g @ Tt & sy
qa@d &1 @ew fhar oy | wEEr §
frmar ar fif o sgror ot wfafafedy
¥ o FTAS A | I T F40 o, el
Fraew 7| Ao Fafd doad
qoT wgr £ f s ag whew
W FTHE FHE FT I gea § 99
A FEifas v & fa dac g !

FaifE T2 FT 1 FAST T TLHIA
Y w1 qw g, e ew faed wy

9400
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[ <& 7}
T ¥ fou wwmw a7 gm0 ww
¥ @ faN & amw 9w aAw & A
Fiia qex whrdi & ®g1 fe wgw fe
aff XaEE A W ¥ R A
&1 #1% fowmr adf § 1 wror 77w
o TSt T gAY THTHT F7m
a7F g AT A1 @ § 7 gm0 avn
FawT frdl oF @ew wem SRy #
mgEifamn & s EEA AT ) T
ox femrs & v w7 wfgw ) ww
OO AR F R A« g fR
wfes TR wHE FHEY 67 75T E
I 1 T FEATET WL

Mr. Deputy-Speaker: His time is up.
He should conclude now,

st @it Tw . IIETE wEEA, wi
77 g & fme ww g dife )

Mr. Beputy-Speaker: If he tak.s
more time, it will have to be deducted
from the time that another member
of his party gets. If he is the only
Member, well., I have no objection 10
his taking the full time.

16 hrs.
ot @it T i g1 foAE we
I% F & wre Do)

ag S waret &1 firE oF "
FAFTAHE 57 &1 TR wifaE
T wfgn | & g g5 ¥ m@w A
oF A fawwer ava T Amar g
st femefrgree & 1916 % = f
do wA AT ATAAT A T ¥ WX
AF I ERG AW TS RERTE /Y
v, 9% ENT TW wT F e W & v
g, Tl W F T a9 W A®
FeX w7 ¥, a7 ™ ferm ¥ § Wigm
Ags ¥ foe qF w3 T awmar g

“But what did we witness in
the grest pandal in which the

foundation ceremony was per-
formed by the Viceroy? Certain-
ly a most gorgeous show, an
exhibition of jewellery which
made a splendid feast for the eyes
of the greatest jeweller who chose
to come from Paris. I compare
with the richly bedecked noble-
man the millions of the poor. 1T
compare with the richly bedecked
nobleman the millions of the
poor. And 1 feel like saying to
these noblemen, ‘There is no sal-
vation for India unless you strip
yourselves of this jewellery and
hold it in trust for your countiry-
men in India”

oz WigY A F arew ¥ ;™ OTEG
fqdY o F1 TFH F7H A1GT AT IT T
T3 gvom faent

g MAW Wy, W7 & UF
ATAT AT FAAT AT | OF WA
Fr oamg | g wfafoes srdree
FTAT a9 T #1 fe9r & 37 & FHAT
o BTo i’“!‘é_’!ﬂ? ﬁﬁqﬁm%w
wrgd 79 7 faes sz F 5
grat g1 A g T s A &
a1 7 frarn & 57 % v e g€ oy
1T Sff S & T T FE TA AW F (@R
qFear 99 F1 Ffow FT TR 7
#igm g ¥ AT AT O
FTARE & AfoFr T 37 i wEa
= 2§ @ eigw o 9 &1 few
nT Y T HTH AT F A ¥ HAAC
FqTé wTRT WT G GAGC q9N T
FTH FT @ E | o1 57 a0 FT J09 A
S FT wTiEe S ag I afywdr
¥t wga W AW FeT I R
faars Fxawt sw wiar 91 |

o g {1 R A g W
war f o 9T A ¥ TR
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¥ IO 57| TS THe THo o ¥
art & I g | W wraw § R
greTaE  # gardy gfae ww @Y d
agt g g o ow g e e
Frfaeet #1 gfaw ot =@ W §)
argaTfaat &) qaew ¥ @ fadndy §
I ®1 @ew wTx & oo Fifeww 5=
AT 79 ¥ gurt FEFAT AT HIZT €
HIT SO0 AT 4 AT T AL FEAT @A
g f azt w1 Few w1e oY Tw At
A A g Ag Aw A R A
wafres ot & 39 A 9@ g §
™ F s o w0 § froag ww
FE T2 7T TR F 1 T T ET B AT
srer g i it § o e Ay ver-
mif o Zxfasy & wfw faet 1 @ew
FAT a7 AAT T o AE &) gHY
AYE AEIAATEN & AT T FRAT ATHAC
g1 oS T ART & 99 fawer
& FERAATE FY

T FEN 97 FGEA 409 qG Aal
g ar 3w &1 gadr o 7 g A
qEET F 39 &1 TAA 991 gy e
fr oo AT F v H @ W &
AegaTel ¥ 0% & aeqrr o0 F
o FAT oA ZrgEe & oam &
A4 AR ®T qTEE TATET &1 HYE
AT AT FEAfAREY & e & § Wi
ag AE AT AW B e 7 7
A A 2fion S ww wnreEr §)
A FA T FT AT AT EIAF AT AT
UHT FIT OFE A1 § I 1 W) qE Ty
# far ag ofr oirgw & g7 FT o @ AT
dl g ®r wesT Wiw A &1 W
Tw Ao et fegem & i
i & fog et wifeat ¥ werfas
i sorer femma &7 W &) @@ oA
FFeATEr i qvendl g1 @ £,
T FOA ATAT AA AR | gAER
e ERESOEE ERg RN E T
g 7} s Swro Avgw o H gra ¥

ASADHA 13, 1889 (SAKA)

(Min. of
Home Affairs)
ag T W sy At W7 dmw § A
fafrt & 99 X ©1E, a8 ™ &7 #
$H | ™ WX W & A1y 4 8
g § fr w7 aw i & Al
g 79 o R waTew S Al g |

9404

Shrimati Nirlep Kaar (Sangrur):
Mr. Deputy-Spesker, Sir, my policy
cut motion refers to the failure of
the Government to merge Chandigarh
and other Punjrbi-speaking areas
with the Punjab. Unfortunately, we
are far too quick to give opinions and
deeisions on issues and matters of
o‘*hers. But, on our own issues, no
matter how urgent they are, all we
get is perpetual indecision, delay or
an appeal, This policy is making onr
interna] position weaker every day.
The present stalemate in keeping
Chandigarh in a state of animated sus-
pension can only make a bad position
worse. The financial responsibility in
respect of Chandigarh devolves now
on the Centre which is already over-
extended financiallv. With  the
Centre taking over; it has incurred a
hezavy burden on the Exchequer. The
Central Government has other mat-
ters, which require precedence such
ag agriculture, food and defence, and
finances are limited. The Centre will
be relieved of this additional burden
by returning Chandigarh to it right-
ful administrators at an early date,

Chandigarh has taken the place of
Lahore in the minds and hearts and
the plans of the Punjabis. In the loss
of Lahore, the Punjabi-speaking
people lost their Secretariat, High
Court, Legislative Chamber ang other
Government buildings; a large num-
ber of well-established institutions
like the Punjab University and pro-
fessional and teehnical colleges were
suddenly uprooted. The large com-
mercial centres of Anarkalli where
Punjabis had invested a large zmount
was also lost. In short. the Punjabi-
speaking people lost every aspect of
acadenric, social, cultural, literary and
commercial activities with Lahose,
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Shri Randhir Singh (Rohtak): That
was lost to us also.

Shrimati Nirlep Kaur: The displac-
ed persons of the East had capitals
like Calcutta and Dacca to fall back
on, but the people of Punjab had to
build from the ground all over again.

For six years the refugees drifted
to Delhi and other cities all over
India as they had no anchorages left.
Finally the site for Chandigarh was
selected keeping all due considerations
required for a capital. Members of
the Punjabi community irrespective of
religion or cread gathered to build
Punjab and the new capital of
Chandigarh. Out of 11,486 plots sold
to private owners in Chandigarh, only
1,457 were held by persons from the
Hindi region of the erstwhile Punjab
State which area now constitutes the
Haryana State. Presuming all the
sold plots have been built up, the
percentage works out to 12.69. In
other words, out of the entire built un
property of Chandigarh, barely 12.69
per cent iz owned by the people of
Haryana origin and 87.31 per cent is
owned by persons who hail from
Pujabi speaking area. Obviously, con-
sidered from the important point of
building property owned in the city,
Haryana’s claim on Chandigarh will
be found to be thoroughly unjustifi-
able. It was presumed that Chandi-
garh was and would continue to be
the capital of Punjab and consequent-
ly good road links and communica-
tions with our border outposts were
built which is vital specially under pre-
sent circumstances and all the District
headquarters of the Punjab State are
connected with roads. The only road
connecting Haryana to link their
District headquarters to Chandigarh
through the Morni Hills is not reason-
ably possible. All the villages which
were uprooted to build Chandigarh
and its present surrounding villages
are Punjabi speaking. No amount of
nationalisation or hair-splitting can
change the fact that Chandigarh was
in its origin a Punjabi speaking area.
The whole background testified to one
fact that this was meant to be nerve

JULY 4, 1067

(Min. of Home Affairs) 9406

centre and heart beat of the new re-
surgent Punjab.

The, tenacious monster of communal-
ism which had taken the lives of 10
lakhs of people during partition once
again reared its ugly head. It
emerged stronger than:-all the sgeri-
fice, misery and bloodshed, with the
holocast caused by communal riots at
the time of partition. It took full
command when the State was to be
divided on a linguistic basis as in the
rest of the country. The 1961 census
was thoroughly under the influence of
communalism.  Unfortunately, quite
wrongly and against considerations of
fair play and justice, the doctored
figures of the 1961 Census were sought
to be taken into consideration by the
Boundary Commission appointed by
the Central Government. Apart from
this misleading background the Com-
mission committed a number of
obvious errors. I have now ng time
to canvass them here. Even Pandit
Nehru, the then Prime Minister made
an official statement conceding that
1961 census of linguistic figures were
undependable and incorrect and will
have to be amended. Sant Fateh
Singh was also able to perceive this
and urged us on to a greater Hindu-
Sikh unity. T might also mention
that apart from the deliberately false
returns in respect of the mother
tongue by those whose spoken langu-
age is obviously Punjabi, the position
is also distorted by the presence of a
floating population represented by a
large influx of Army and Air Force
personnel and by a large number of
labourers who hail from Rajasthan
and Kashmir and will not make
Chandigarh their home.

The Central Government, fortunate-
ly, appreciated the obviously errone-
ous premise of the majority of the
members of the Boundary Commis-
sion. I will pay this tribute to the
Prime  Minister, Shrimati Indira
Gandhi, that she had the courage to
realise this obvious mistake made by
the majority of the Boundary Com-
mission. But the Centra] Government
did not have the courage to proceed
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to the only logical and fair conclusion,
namely, that Chandigarh had emerg-
-ed from the dreams and the hopes
and the unremitting toil of the
. Punjabi speaking people irrespective
of community or creed.

Shry Randhir Singh: Now it belongs
to Haryana,

- Shrimati Nirlep Kaur: It appears
from what I have heard in Parlia-
ment that Pakistan is again rattling
the Sabre. Punjab is a border State
ang all these injustices, politically ins-
pired communa] disturbances and long
pending dccisions are not helping the
‘morale of the Punjabi speaking people.
We must remember that now-a-days
wars are fought with populations and
not by armies aglone as we saw last
time when we had conflict with
Pakistan. The minds and the energ-
ies of the people of Punjab should be
free from continuous internal troubl-
8 so that they build themselves up
against the constant threat of our
neighbour,

If against all facts and truth, politi-
¢a] and communal pressures are al-
lowed to weigh. a terrible bitterness
will be createq in the minds of the
Punjabis. Tt will not only be a
wanton injury which they certainly
have not deserved, but a poor return
for the blood and sweat which went
into the making of Chandigarh and
the courage with which the Punjabis
always defend and builg thelr home-
land and the country. I appeal io the
Government, and particularly to the
Prime Minister, Mrs, Indira (Gandhi,
10 sep that Chandigarh is given its
rightful place as the Capital of
JPunjab.

Shri Randhir Singh: No. It should
go to Haryana.

Shri D. N, Singh (Muzaffarpur):
While discussing the Demands for
Grants in resphct of the Ministry of
Home Affairs, we have to take into
account the changes that have occurr-
ed in the political map of India as a

1135 (Ai) LS—T.
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result of the last General Elections.
The last General Elections resulted in
the formation of Uniteq Front Gov-
ernments in some of the States con-
sisting of political parties having dia-
metrically oppclséd views and politi-
cal philosophies. The only thing that
is.common between them ig the desire
to be In office and the fear of the
Congress. This is evident the way
controversy is going on regarding the
formation, policies and programmes
and the personnel of the wvarious
United Front Governments, In this
connection, I would like to read a few
lines from the comments that appear-
ed in the official organ of the Left
Communist Party, People’s Demo-
cracy, on the 25th June, 19687, on the
functioning of the United Front Gov-
ernment in West Bengal. I quote:

“If the Governmn.t coulg adopt
a correct attitude to these Peo-
ple's Committees, toiling people's
class organisations and the various
popular movements that are
spreading throughout the State,
there would be little cause for
concern, But unfortunately that
is not the situation. The varicus
parties composing the Government
are taking various attitudes. Par-
ticularly objectionable are the
roles played by the SSP and the
PSP. Their leaders are often
taking anti-people attitudes. A
local leader of the SSP in the
Ranigunj area met with his end
while leading a goonda attack
upon the coal-fleld workers. The
PSP is opposing the formation and
functioning of People’s Commit-
tecs in different districts....”

An hon. Member: He is reading out.

Shri D. N. Singh: T am reading out
a question. HE

Shri Nambiar (Tiruchirapalli):
Generally quotations are read less.

Shri D. N. Singh: Do not be im-
patient. ’
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[Shri D. N, Singh]

“Moreover, the class bases of
the various parties composing the
Government being various, they
take various attitudes {o vital
matters like procurement, gheraos,
ete. It cannot be denied that the
procurement policy pursued by
the Uniteq Front Government has
failed miserably due to the soft-
ness shown to the jotedars and
other vested interests”

it’:- the whole comment, there is not a
word of condemnation regarding the
death of the SSP worker and then a
clear confession that the procurement
policy of the West Bengal Government
has failed miserably.

Another point that is frequently
raised in this House as well as outside
in the name of federalism and demo-
cracy is that the Home Minister and
the Central Government are interfer-
ing with the day-to-day administration
of the State. There is no denying the
fact that ours is a federal Constitu-
tion, but unlike the Uniteq States,
here the balance is heavily tilted in
favour of the Centre, and this, the
framers of our Constitution delibe-
rately and rightly did to keep in check
the fissiparous tendencies inherent in
the Indian situation which had led to
disruption of the unity of our coun-
try in the past. Then again, the
founding fathers of our Constitution
were also conscious of the fact that
the enemies of democracy take ad-
vantage of those very rights and pri-
vileges, which democracy confers on
them, to undermine the basis of demo-
cracy. Therefore, they provideq the
Central authority with sufficient
powers, Constitutiona] powers, to pro-
tect the constitutional order from un-
constitutionally initiated changes and
for the maintenance of a climate which
is necessary for the nation’s stability,
well-being, sustained growth and
rapid forward movement. To say the
least, there are certain political part-
jes, there are certain political forces
in this country—nobody will deny
that—who do not have any faith in
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our democratic ways, ideas. And they
want to utilise the United Front
Government that is functioning for
thgir narrow partisan and political
gains. Therefore, the Home Minis-
ter is perfectly within his right to see
to it that the democratic institution is
not put to a severe strain or that its
functioning is not undermined. There-
fore, when the cry is raised of undue
interference by the Home Minister, I
do not think that it is justifed. What
is he to do when there is lawlessness
in Bengal?

Shri Ganesh Ghosh
South): Interfere.

(Calcutta

Shri D. N. Singh: Not interfere,
Shri Ganesh Ghosh: Then what else?

Shri D. N, Singh: What is he to do
when there is a sense of lawlessuess
in Bengal? Only the other day, &
Member of the Congress Party was
belaboured; he was badly beaten and
humiliated. He has written a letter
to the secretary of the Congress Party
in Parliament. That has been pub-
lished in today's papers and it is there
for anybody to read; and anyone can
see, from that the way in which he
was treated and the way things are
happening in Bengal. Is that mani-
festation of popular anger?

Shri Ganesh Ghosh: Read Shri
Asoke Sen's editorial on this in the
Basumati of Saturday last.

Shri D. N. Singh: I shall rnad it.
The hon, Member may kindly send it
on to me.

Shri Ganesh Ghosh: It is available
here.

Shri C. K., Bhattacharyya: My hon,
friends from the other side have be-
come votaries of Shri Asoke Sen
now.

Shri Ganesh Ghosh: My hon. friends
opposite have become votaries of
America.
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Shri D. N. Singh: When we are
discussing the gneral political climate
in the country, we must take into ac-
count two words of very recent ori-
gin, and they are pathrao and gherao.
Patharao was used very much and
effectively by some of my hon. friends
opposite at the time of the last gen-
eral elections and that paid them rich
dividends. After the elections, this
problem of gherao is there.

In my State of Bihar, the problem
of gherao is not conflned only to
labour disputes, but it has spread far
and wide, A vice-chancellor and a
treasurer of a university had to re-
sign because they were gheraoed by
the students. And for what were they
gheraoed? They were gheraoed for
extending the date of the examinations

Shri Ranga (Srikakulam): What is
Pathrao? We do not know it.

Shri D. N. Singh: He may ask the
gentleman behind him.

Shri Ranga: We do not know what
what it means, e o M

Shri D. N. Singh: Then, again, the
Chief Minister and the PWD Minister
of my State had to return from a dis-
trict headquarters without fulfilling
their engagements because they were
in danger of being gheraced by the
students. The other day, the people
mobbed and gheraced a railway train
and forcibly released five or six pas-
sengers who had been arrested by
the railway authorities for ticketless
travelling. Now, God knows what is
going to happen. Still, we are told
that gherao is nothing but the anger
and grievance of the people.

Another point to which I wou'd like
to draw the attention of the House is
regarding Naxalbari. Much has been
said in this House about it, and the
people have discussed it a lot. I do
 not want to say anything myself. I
should only like to read out a few
lines from the resolution of the exe-
cutive committee of the West Bengal
Unit of the PSP, and this is what the
resolution says:—

ASADHA 13, 1889 (SAKA)

(Min. of 0412
Home Affairs)
“The championing of the

Naxalbari revolt by Peking Radio
hag once mdre exposed the hol-
lowness of the plea of the Marxist
Communists as to the agrarian
‘character of the revolt at Naxal-
bari, The revolt has been engineer-
ed by the Marxist Communists to
create a situation of subversion
through-out the State with the
ultimate objective of seizure of
power by the Marxist Communists,
aided and abetted by China.”

Not only that. The other day @
Minister of the West Bengal Govern-
ment was addressing a meeting which
was disturbed. Thereafter he issued
a statement in which he stated: “if
lawlessness was allowed to continue,
democracy would be in peril; it seem-
ed that people had no guarantee of
their “life and property.”

The other day there was a news
item published in the Hindustan Times.
I would bring that also to the notice
of the House:

“June 30—Delhi University
Vice-Chancellor has  received
hundreds of letters from parents
in West Bengal uraing seats for
their wards. Dr. B. N. Ganguli
told this correspondent the letters
showed the parents’ concern at the
political situation in the State..
The annual examination there has
been postponed to September be-
cause some students created
trouble on the @oxamination day.
Dr. Ganguli said that already
many students of West Bengal
were going to other universities
and Delhi University, being in the
Capital, attracted them.”

This is the situation in West Bengal.
I the Home Minister goes and says
something and cautions the West
Benga] Government, then he is charg-
ed with undue interference in the day
to day administration of the State. I
think the Home Minister will be fail-
ing in his duty if he does not bring
to the notice of the State Goverrment
the serious law-and-order situation
that has developed there.

-
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_The other point to which 1 would
like to draw the attention of this
House ig the way in which some of
the leaders of the :onstituent units of
the various United Front governments
are levelling charges against the civil
servants particularly belonging to the
all-India cadre. They gre levelling
charges of disloyalty, subversion and
sabotage. It will be a sad day for
the country if the permanent civil
service ig made a target of pclitical
controversy and attack. The very fact
that the Constitution provideg for the
establishment of an-_all-India cadre is
the proof that the founding fathers
wanted to have a body of permanent
executive sufficiently detichey in its
political orientation, capable gof dis-
charging their duty and responsibility
free from provincial, ragional and
other denominational consideratigns
and bias. For any successfui func-
tioning of democracy the permanent
civi] servants shoulq b sufficiently
independent to be capuable of offering
to its political superiors detsiled, mat-
ter of fact assessment of the measures
which the Goverrment is proposing.
If they fail to deal with the problem
from a united central pecint of view
and are subjected o witch-hunting
and are demoralised, that will be in-
deed a sad day for cur country and
for our democracy.

Then, the Home Minister is also
being charged with going back on his
words regarding the emergency, We
have seen what is happeninz. Even
today there was a question in this
House regarding the jntrusion of
Pakistani troops on our borders. There
is the Peking broadcast, Pakistani
broadcast, urging the people of India

egpécially in the border areas, to
rise in rebellion. Here, one thing
that I would like to bring to

the notice of this House js that Pek-
ing Radio in its broadesasi hag said
that the foundation for *his Naxalbari
rebellion was laid in 1985 when the
Communist Party distributed armg to
the peasants. That is what the Peking
broadcast says. (Interruptions). That
i in the papers. You see the Patriot.
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(Interruptions) Please hear me. Have
some patience.

8hri Nambiar: Do not believe that.
Believe me.

Shri D. N. Singh: I believz you, but
the very fact that you have expelled
12 or 13 members from your party
shows that you are not able to control
them.

16.3¢ hrs,
[Mr. SpEAkER in the Chair]

Shri Nambiar: How can we control
Peking Radio.

Shri D, N. Singh: I am not charging
you, I am charging those friends of
yours whom you are unable to control.
I have not yet lost hope of you (In-
terruptions). The Home Minister want-
ed to lift the emergency in most areas;
he wanted the emergency to continue
i some border areas. He wanted the
co-operation of the  Oppositicn but
that was not forthcoming. What was
he to do? He had to continue it....
(Interruptions.) He can also become
a member of the Bhim club, I have
not lnst hopes. So, the charge Lhat he
had gone back on his word is not
correct. Government is not kefen to
continue the emergency. But what
can the Home Minister do in the pre-
sent disturbeg conditions in view of
the attitude of China and Pakistan.
He has got to be aiert because the
Constitution enjoins on him to, see to
it that the integrity of the country is
maintained. With these words I sup-
port the demands relating to the
Ministry -of Home Affairs. I thank you
for giving me an opportunity.

Shri Surendranath Dwivedy (Ken-
drapara): Sir, Mr. Chavan is not here
.. (Interruptions.)
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These are the demands for grants of
the Home Ministry on the basis of
which the discussion js to take place.
There Is a table of contents in the
first page. There are matters inside
and it says a particvlar jtem is on
pages 346-349. But when you actually
go through the book, you will find
that the last page is 301. That is the
material that has been distributed.
That shows the care that the Home
Migistry and the host of other officials
take.

Before I go into other matters, I
want to refer to two or three small
maters. During the Home Ministry's
debate last year, I had pointed out
that whereag we gave the full report
of the CBI about their activities, there
was no mention either in the CBI re-
port or in the Ministry's annual report
aboul the work of the central intel-
ligence service. We gpend lakhs of
rupees and much can he said against
these services. Last time I pointed out
that there wag no cn-ordination be-
tween the different inrelligence ser-
vices that function at ditferent levels.
I made a charge that when the Mizo
trouble started, although the inform2-
tion was sent from the field long
before the real trouble started, some
official here had no time to look into
the papers and therefore the Minister
did not know anything about it. There
ig no co-ordination. But on the basis
of the report of this central intellig-
ence the entire administrative ap-
paratus functions. If it reports that
some particular official at some time,
say, during his student davs was
connected with some polilica] acti-
vity—although he had subsequently
ceased all connections with it—he is
immediately removed from the ser-
vice without even giving him time for.
explanation. On the basis of that re-
port these things go on. We want to
know really how far the central in-
telligence service has been functioning
angd how far it has been helpful to
what they say in this report ‘p~eser-
vice without even giving him time for
country and keeping society orderly’.

ASADHA 13, 1889 (SAKA)

(Min. of
Home Affairs)

Before coming to other topics, I
woulg like to know from the Home
Minister, even in regard to this CBI
Report—what is this particular case.
They have stated that “out of the T00
cases pending investigation at the engd
of the year, 231 were more than six
months old, including 41 cases of
1865 and one of 1964". Regarding the
cases of 1964, they make particular
mention that “in the old case of 1064,
investigation had actually been com-
pleted but it had to remain pending
further disposal on account of the
circumstances beyond the control of
the Central Investigation HBureau,
Special Police Establishment.” I would
like to know what are those particu-
lar circumstances and why it ims
not been finalised as yet,

9416

At the same time, the Home Minis-
try hag introduced during the course
of the last year a new force called
the Border Security Force for which
they claim in this report that by bring-
ing this new force into action, they
have been able to prevent much of
the border incidents with the co-ope-
ration of the State police. etc. Let us
remember that this functioning of the
dual authority near the border would
bring calamity to this country. It
had happend when the Kutch irouble
was there. If the Defence Ministry had
been asked much earlier to intervene,
probably we would have gvoided that
conflict altogether. But the Home
Ministry wanted to show up; they
even did not inform the Defence
Ministry. We were called into a con-
ference here, with the Prime Minister.
The then Commander-in-Chief told us
that there was no question of blaming
the Defence, because we were not in-
formed or called upon to come there,”
Therefore, what I would suggest is
this, If after all, a Border Security
Force is needed—it i needed no
doubt—then, it shoulq have been
placed at the disposal of the Defence
Forces. Let it function in the armed
forces. Let their functions be de-
fined; be, their functions may
have only limited scope and they may
function in a 1imited area. But, at the
game time, it is necessary to see that
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we do not creale a dual authority,
and let the enemy take advantage of
it. In Mizo land and in Naygaland
wherever these troubles are taking
place, it is on account oi the failure
of our intelligence service and the
security force.

1 would like to put ‘this simple
question before the Home Minister
without going into any details. Let
him satisfy the Housz whether the
primary task entrusted to this Minis-
try is being achieveqd with success and
t0 his satisfaction. Here, I would just
read out from the first paragraph of
the Annual Report of the Ministry of
Home Affairs. It says:

“The Ministry of Home Affairs
covers g broad spectrum of ad-
ministrative activity having an
important bearing on the nation's
stability and well-being and on
the maintenance of a climate
which in necessary for the coun-
try’s sustained growth and rapid
forward movement. The preser-
vation of in ternal security of the
country and keeping the society
orderly;...."

‘What are our achievements? If after
20 years of freedom, tuking into ac-
eount how far through the administra-
tive machinery of this country, we
bhave not been able to create that cli-
mate for g real, healthy; democratic
growth, then, there is np need of a
Home Ministry, I would say.

What do we find today? I know the
Congressmen on that side are very
much exercised over the emergence of
new forces in some States. The
monolith has broken. United Fronts
have come into being. A few years
ago whatever the Congress High Com-
mand or the Central Government
ordered, that would be carried out
automatically, That is not the posi-
tion now. The Stateg have their own
rights under the Constitution. They
must be allowed full freedom to exer-
rise their right under a federal Cons-
gitution. If we want to encroach
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upon the rights of the States, natu-
rally there will be tension and clash.
In a multi-party country, we have to
put up these United Fronts. Unless
they act in such a manner as to sub-
vert the Constitution or their actions
go against the very fundamentals of
our democratic {functioning, there
should be no interference. 1 think
friends here who are advocating cen-
tral intervention off and on just be-
cause something has happened are do-
ing a great disservice to democracy.
We are lamenting over Naxalbari I
agree with Mr. Dange that Naxalbari
is not the problem. In 1948, Telan-
gana was there. You must go into
the root cause of the problem. Ii is
not only Naxalbari. In West Bengal
itself, g political worker was murder-
ed in broad day light and for 24 days
even normal police machinery did not
work. Nobody was arrested. FIR
was there, still nobody toucheq the
culprits.

The root cause of gll these things
is our administrative machinery is so
bureaucratic and wooden that it does
not really cater to the needs of the
situation. As | pointed out yesterday,
even during British regime, we did
not hear these things. It is not by
taking recourse to emergency legisla-
tion that you can really prevent such
things happening. It is really a dis-
grace that in spite of the fact that
there has been an almost unanimous
demand from all sections that emer-
gency should be revoked, this Govern-
ment again chose to continue it. Pro-
bably Mr, Chavan has established a
record in the whole world. Here is an
emergency Home Minister functioning
in thig country for years to come.
Their only plea is that in border
areas, the situstion is very difficult.
This Parliament is prepared to help
yoy at any time a border clash occurs.
The House agreed to the Defence of
India Ruley unanimously. Even be-
fore emergency, the Kashmir and
Nagaland problemg were there. How
did you tackle them? You cannot
curb the fundamental rightg of the
citizens of this country for all times to
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come. This is no freedom at all are shouted, I do nol know whether

Let us know what are the elements
that are creating disturabances, what
are the tendencieg that are getting an
upper-hand in this country, The real
threat to democracy ig not the num-
ber of political parties, is not the for-
mation of United Fronts; the real
threat to democracy today is the
elements of violence, the elements who
sabotage, elements who do not owe
loyalty to this country. These ele-
mentg are active in our country today;
nobody can deny that. We know that
at one time the country was threaten-
ed with disintegration; you amended
the Constitution; you provided oath
for every member of the Legislative
Assembly and Member of Parliament.
You said that they must take the oath
that they stand for the integrity of this
country. Yoy banned secessionist
movement., You got all help from
thig Parliament for that purpose.

Now, let us try to understand the
position. Let us not blame this party
or that party. Shri Dange has made
no secret of what he feels. He feels
that this Home Minister is not the
Home Minister for democratic deve-
lopment; this Home Minister is for
monopolists and capitalists; this Home
Minister uses his whole machinery
against the workers, peasants and ex-
ploiteq classes. In order to remove
that, if the exploited classes raise
their hands. if they have their wea-
pons against them, he sees nothing
wrong in that. That is his philosophy
ang he openly advocates it.

There is no question of blaming this
party or that party. I want to warn
the Home Minister. You have seen
what has happened in Calcutta just
day before yesterday. There wag a
meeting organised to express our
anger against the Chinese, What hap-
pened? Those who organised demo-
nstrations outside the meeting, to
‘break up the meeting— I have nothing
to say against them—the slogans they
shouted in the streets of Calcutta, the
former capital of this country, are
“Chinese way is our way; N
is the only way”. When such slogans

the CPI (Left) or Marxists would own
them or not. They have glready ex-
pelled some persong in Naxalbari, But
the type of action thal is perpetrated
there, that is indulged in by these
elements, that has not ben condemned
by anybody.

So, the main thing is we must do
some fundamental thinking, if we
really want that the demveratic
machinery of this country should not
be sabotaged and that we went to give
freedom to everybody according to
our Constitution. We have provided
in our Constitution the freedom of
speech and the right to form associa-
tions. So, we must permit them to
continue in this country but, at the
same time, let us think what sort of
machinery and what sort of law we
should provide in this country so that
those elements believing in violence,
those elements having loyalty not to
the motherland but to some other
country, they would not have the
opportunity to subvert ithe very basis
of our democratic growth. I would
like the Home Minister to apply his
ming very seriously to this question.
Unless we do that, unless we create
public opinion against such elements,
it is no good detaining some persons.
You issued a White Paper and you
detained certain Left Communists in
Kerala, But what happened? That
dig not help you in any way. So, I
would gay that in this country you
should create public opinion through
the machinery of the Government 20
as not to give room for elements like
this which stand in the way of the
progress of this country. This is one
aspect.

I have many things to say, but since
1 have limited time I do not want to
go into the details. But I would be
failing in my duty 1f T do nvt refer to
another aspect, anq that is the admi-
nistrative machinery. First, I will
take corruption,
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Everybody here in this House and
even the political parties agree that
8o far ag corruption is concerned, whe-
ther in the administrative sphere or
in the political sphere, it should be
eradicated. We have been talking
about it and committees are appointed,
A committee was appointed, the San-
thanam Committee, and certain recom-
mendations were made by the Com-
mittee. They accepted all or many
of them. Even in this report they
say that they have accepted 108 or 111
recommendations of the Committee
but the most essentia] part of it has
not been accepted.

We see what has happening. They
refuse to listen to reason. Now the
Ayyangar Commission report has
come and what state of things, involv-
ing lakhg of rupees, has been reveal-
ed. They may say Bakshi Ghulam
Mohammad is in the Opposition. But,
mind you, these were done when he
was g Congress Prime Minister in
Jammu and Kashmir. You did not do
anything, This Government, the Cen-
tral Government, refuses to appoint
any commission whatsoever ang that
ecommission probably would not have
been appuinted if Bakshi Ghulam
Mohammad had not gone into the
Opposition. When it was appointed
we see what sort of ithings are re-
vealed,

So also in respect of many other
States. When complaints are made
here, they say the Prime Minister
must satisfy himself or hereself first
that a prima facie case is there. Who
is the Prime Minister to decide? She
is after all a party boss; she will try
to protect and as a result the country
will suffer.

Then, the ARC Report is there.
The Lokpal and the Lok Ayulktg were
to be appointed. Government said
that they would accept that. When
are they going ito do that? All these
matters ghould be referred to them.
They do not do that. They are delay-
ing this matter.

JULY 4, 1067
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It is a good thing that the Adminis-
trative Reformg Commission has been
established. It is scrufinising every
aspect of the administration but even
now I hear tha' external affairs, def-
ence and railways gre excluded from
the scrutiny of the Administrative Re.
forms Commission. I do not knmow
why. These three departments and
minisiries are not io be scrulinised by
the Administrative Reforms Commis-
sion. That means, they do not want
any reform in these thre. ministries
probably. It is really something sur«
prising. The Administrative Reforms
Commission, which has appolnted
study teams lo go into the details of
every aspect of the administration,
should be enitrusted with this task also
so that Parliament knows what iz the
defect in our administration and how
we can remedy it to suit the purposes
of our democracy.

Now 1 wan' {n refer to only one
thing; friends have referred to it. Biju
Painaik ig left to vou.

Mr. Speaker: Leave il to him now.

Shri Surendranath Dwivedy: ] do
not raise that now because, as you
know, ithere are glready some charges
brought against him which will be
enquireq bv a Commission. I do not
go into that. Nowadays you must
have observed that I do not raise any
questions against Biju Patnaik.

% AT wee . Y9I
o¢ sive gré sy few st

Shri Suremdramath Dwivedy: The
only thing that I want to say lastly
is about the question of privy purses
and privileges. I really welcome this
resolution that has been passed by the
AJICC and I woulg like to see whether
those who have passed the resolution
really are sble to get it implemented
through the machinery of this govern-
ment. When this question was @rst
rajsed in the Constituent Assembly,
the Preja Soclalis Party, which wax
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then the Sochalist Party, suggested
that we should not have any privileg-
ed classes, but if at al] you think that
because of some agreement or assur-
ance you want to give privy purses
to certain rulers give them privy pur-
ses all right but make it an office of
profit. If 3 Government servant geft-
ting Rs. 100 has no right to represen-
tation in the Parliament and Assemb-
lies—it becomes an office of profit—on
what logic do you give this right to
hundreds of people who are a parasi-
tic class as hasbeen stated? Therefore,
it is right time that we ask them fto
give up privy purses. They are try-
ing to hold a conference. Let them
hold a conference. If the ex-rulers
really want to itake part in politics,
as they are taking now, let them come
forward and join politics in as many
numbers ag they like but, at the same
time, let them also voluntarily give
up their privy purses. Let us also
amend the Constitution,

Shrimati Jyotsna Chanda (Cachar):
Mr. Speaker, Sir, while supporting
the Demands for Grants of the Mini-
stry of Home Affairs, I deem it my
duty to bring to the notice of the Gov-
ernment and the House the law and
order situation in my constituency.

The State of Assam suffers from
transport bottleneck and we are today
faced with greatest danger of being
cut off from the rest of India. The
situation in Naga Hills, Mizo Hills
District and the present political situ-
atien in Assam, augmented by unrest
in terai area of West Bengal is be-
coming g cause of great concern for
us, living in the border district of the
border State of Assam.

I represapnt 2 constituency in Assam
comprising of the Mizo Hills District
and a part or the District of Cachar.
The exitremist insurrection in the
Mino Hills District has drawn atten-
tion to the ailmenty of the 8,134 sq.
miles district which forms a part of
the constituency 1 represent. The
threat to law and order, the armed
revoli, hag to be and is feced milita-
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rily. The aggravated sympiom neees-
sitating police measures should not
blind ug ito the main disease which is
after all the cumulative effect of a
number of factors against the back-
ground of neglect and backwardness.

9424

Weymust in all humility hold our-
selves responsible for our failure to
construct roads and bridges and po
open the deaq river like Kaladan for
the partition affected backward hills
for speedy economic development on
the one hand and also for our failure
to build bridges of emotional integra-
tion on the psychological plane. In
two decades of our freedom, we have
not yet succeeded in building one all-
weather road for covering the impor=
tant areas of this district bordering
unfriendly Pakistan. The question of
border roads has not come to our
mind. This lamentable lack of trans-
port and communication is now res-
ponsible for retarding our anti-insur-
gency measures. Two-thirds of the
Mizo Hills District have to be supplied
with foodgrains and essential commo-
dities from air and even then the
supply is far below the requirements
and the sufferings of the loyal popu-
lation have increased.

Take, for instance, Chakmas inha-
biting Dimagiri, Chamgta, Marpara,
Barapansuri and other areas whose
population ig about 37,000 have been
suffering badly from inadequate
supply as a result of last year's distur-
bances and raids in Chakma villages
by Mizo National Front rebels, killing’
about 155 of them and they fled away
abandoning their ‘thums’. If they are
helped even during this time of the
year to plant their ‘hums’ with all
available Government help, the food
situation there will improve by the
end of this year. At present, they
are in a miserable state and I have
reports of starvation deaths amongst
them. I would urge upon the Govern-
ment to make all available help to the
Chakmas so that they can cultivate
their land this year. Such is the food
position but it is most unfortunate that
during the implementation of the
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“operation security” more than 75 per
cent of rice and paddy were allowed
to fall into the hands of the rebels or
face destruction.

Now in this ‘operation security’
grouping of a section of villages to
the exclusion of others, hag made the
latter villages worst victims of the
rebe] on slaughts. In order to avoid
recurrence of these onslaughts, those
villages which have been excluded,
such as Tipaimukh locality, under
Pawi-Lakher Regiona] Council, and
such other areas should jmmediately
be brought under ‘security zone'.

17 hrs.

1 have now to refer to an unfortu-
nate affairs which is endangering the
emotional integration and national
unity, It must be admitted in fair-
ness that, in the task of quelling an
armed uprising, some amount of
marginally  indiscriminate  action
might appear unaveidable under cer-
tain circumstances. But utmost care
must be taken and the security forces
must be placed under the real control
of the civil authorities to prevent
such unfortunate incidents. I am one
of those who are full of admiration
‘for the gallantry ang sacrifice of our
officers and jawans. In March, 1866,
the security forces first entered the
Mizo district and the rebels fled away
to jungle hide-outs leaving those loyal
Mizos. But some of these loyal Mizos,
though they needeg to be treated with
-sympathy and friendliness, were sub-
jected to humiliation and assault. This
naturally created an unwarranted at-
mosphere and reacteq in the minds of
the non-hostile population.

It must be our earnest endeavour to
punish the guilty and stop recurrence
of such deeds endangering the image
of our country. Our endeavour should
be to reclaim the hitherto misguided
Mizo youngsters and prevent collusion
of the local rebelg with unfriendly
foreign countries. I would urge upon
the Government to employ sufficient
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number of security forces to keep a
constant yigilance on the borders. To
ensure speedy resteration of peace and
tranquility, we must strengthen the
autonomoug Mizo District Council and
Pawi-Lakher Regional Council by
affording all assistance tp loyal leader-
ship. The chakmas in Dimagiri-Chaun-
gta-Marpara area should alsp get their
autonomous organ of local power with-
out further losg of time. A beginning
in thig regard should be made by post-
ing more civil officers, preferably of the
Indian Administrative Service, to man
the new administrative posts.  The
aspirations of the Pawis, Lakhers and
Hmars should be sympathetically
tackled.

Now I refer to the law and order
question of the other part of my con-
stituency—a part of Cachar district.
The region comprising of Cachar,
North Cachar Hills Distriet, Mizo -
District, Tripura and a part of Manipur
State is vitally important and still
suffers from backwardnesg owing to
chronic neglect. Dependence on un-
certain hill section, t.e., Badarpur-
Lumding section of the N.F. Rly. and
the fair weather road via Shillong, i.e.,
Badarpur-Jawai-Shillong Road with
the rest of the country, hag made
the region vulnerable on economic
ang other planes. The people of this
zone expected that the Government
of India would keep in mind the re-
gion's special needs and make the
necessary transport and communica-
tion arrangements for this region. But
nothing has been done so far. The
result ig that not only the district of
Cachar but the entire region has to
depend on this uncertain hill section
of the N.F. Railway.

During the monsoon last year the
said hill section became inoperative
due to floods and damages in the
tunnels. Even though it was pointed
out times without number that proper
repairs should be undertaken, I am
afraid still we are in the same un-
certaln position. We are apprehend-
ing that if the floods recur this year,
wemightbecutoﬂandtlwbtwand
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order situation may geteriorate ip this
region.
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The border defence pe:ition of the
district of Cachar is such that in the
last monsoon, some Pakistanis, backed
by the Pakistan Border Police, made
a daring dacoity with murder in vil-
lage {Jumra under Katigora Police
Station, There was no security police
force to protect the villages jn the
border. During the rainy season, the
water levels leave no demarcaflion in
the border areag and mo river security
force is there to protect those areas.
I would urge upon Government to
employ river security force in the
border nreas which come under water.

The people of Cachar, in the border
villages, have to suffer from the Mizo
rebels onslaughts and depradations.
Our peole living in the borders either
of East Pakistan or of the Mizo Dis-
trict need to be looked properly.
Transport difficulties have affected the
prices of essential commodities, re-
sulting in discontent in the minds of
the people of Cachar.

Educated unemployment, surplus
tea labour unemployment are burning
problems, ang the economy is at the
lowest ebb. The district of Cachar jg
surrounded by hills and unfriendly
Pakistan. Its economy is shattered,
and transport and commuunication is
difficult. It needs special attention
from the Government of India for
reasons of 5ecl.llrity‘

While this is the stuation In
Cachar, there is the talk of reorgani-
sation of the State of Assam. The
people of Cachar are not for the dis-
integration of the State, but we feel
that every section of the people must
get their proper share in the develop-
ment of their aspirations. As such, the
people of Cachar demand that the
district of Cachar should be an inde-
pendent federating unit, having equal
status and authority but not subordi-
nate to any other federating unit. In
any variation, the people of Cachar
will not accept anything other than
an autonomous district under the
Government of India.

ASADHA 13, 1889 (SAKA)

(Min. of
Home Affairs)

With these words, I support the
Demands of the Home Ministry.

Mr. Speaker: There are a number
of Unattacheq Members. I would like
to give one or two of them a chance.
But tney should make their speeches
very short; then only it will be pos-
sible [or me to call at least one or
two from among them. Apart {from
the Progressive Group and the other
three groups formed with Independefit
Members, there are some Members
who are Unattached. They get about
15 minutes’ time. So, I would like to
call one or two friends from the
Unattacheg group. 1 would like them
to take only about five to seven
minutes each so that at least two
Members may be called. First, I would
call Shri Ebrahim Sulaiman Sait. Then,
Shri Shinkre will get a chance.

Shri Ebrahim Sulaiman Sait (Kozhi-
kode): I am beholden to you for the
opportunity that has been given to
me to speak on the Demands of the
Home Ministry. Needless to say, the
Home Ministry is one of the very
important and key Ministries of the
Government on whose proper working
depends the interna] peace ang con-
tentment of the people, so very es-
sential to meet the external dangers
from any foreign power and from any
quarter,

I am afraid I will be able to deal
only with very few matters because
of the very little time at my dispo-
sal. I hope that you, Sir, and the
House will bear with me for some
time.

Sir, the question of the official lan-
guage is an issue which affects the very
vital interests of our country and the
well-being of the people of our coun-
try. In the interest of the indispen-
sable unity and integrity of the coun-
try, I would very earnestly plead for
the unambiguous continuance of Eng-
lish as at least an associate official
language, if not the official language
itself, of our country for a long time
to come.
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I know that some of my friends
may not agree with me. But this is
only on emotional grounds. On deep
thinking you will agree that what I
say is based on sound reasoning and
deep sincerity. Secondly, Sir, Hindi is
made the official language, then, a
short period of time, the people hav-
ing that language ag their mother-
tongue will inevitably come to have
an ascendancy in the governance of
the country which the people speaking
other languages woulj not tolerate.
Every mean with a littla common
sense will understand that in the vast
generality of cases, those who do not
have Hindi as their mother tongue,
cannot become sp proficient and
efficient in Hindi as those having
any other language as their mother
tongue. This will logically lead to a
situation when Hindi people will have
a superiority over others and others
will have to occupy an inferior posi-
tion not only in the matter of Govern-
ment employment, but also in the
society. This discrimination will give
rise to heart burmingg and people
adversely affected will naturally flght
against such an inferior position. This,
I am afraid, will jeopardise the unity
and integrity of the country, which
has to be upheld at any cost. Sir, I
woulg therefore fervently urge that
al] the mother tongues of the country
should be left untouched and English
should be made the official language
of the country. This alone will provide
equa]l advantage or disadvantages to
all people of country alike. If this
is not possible then English should
continue ag the associate official lan-
guage, together with dindi, unti] the
time the people of the country realise
and recognise the real nature of the
attachment of various linguistic
groups to their mother tongue.

Sir, while speaking of the mother
tongue one cannot forget the injustice
that has been done to the Urdu langu-
age persistently for last 20 years.
Representations have been made to
the Government at different times
and petitions have been submit* * to
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the President with lakhs and lakhs of
signatures unparalleled in the matter
of bulk, in the history of any part of
the world. You are aware that Urdu
is a language spoken by crores and
crores of people in various parts of
the country. It is highly developed
and beautiful language born and bred
in our country. It has got a volume
of literature that can stand favourable
comparison with any literature of not
only any developed language of our
own country but of the whole world.

Sir, this injustice ang thig inequity
must stop and therefore I demand that
must immediately be taken by the
authorities to declare Jrdu as a re-
gional language in the States of Delhi,
Uttar Pradesh, Bihar, Madhya Pra-
desh, Punjab and Andhra. The Urdu
speaking people have suffered long
enough and I implore the Government
to take immediate steps ‘o remove this
undeserved suffering.

Sir, Now coming to the Emergency
and Defence of India rules
measures most hated by the people
of the country whose life has been
recently extended by the so-called de-
mocratic Government of the country
have no legal moral or political sanc-
tions. These measures were designed
as a medicine for a certain definite
situation which arose jn 1862. But the
Government of our country having
fed upon this wmedicine for unduly
long time has developeq a taste for it
and is mistaking it for the daily food.
The Government is today reluctant to
give up the powers ‘hey have u.der
DIR. Thig reluctance only shows the
scant regard they have for the funda-
menta] rights of the people guaranteed
by our constitution. The Government
wants to have the emergency to con-
tinue to meet the situation in certain
areas in the country. No doubt the
ordinary laws of the country which
also includes the much debated Pre-
ventive Detention act is sufficient for
any human Government to deal with
any situation in normal times, There-
fore the Government I feel Sir, has no
justification whatsoever -for the con-
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tinuance of Emergency and DIR any
further. It must be scrapped forth-
with.

8ir, I am myself ashamed to 'men-
tion how arbitrarily this D.I.R. has
been used against peaceful and loyal
citizens of the country for last so
many years. Thousands of Muslims
from one corner of the coun-
try to ‘the other, were put behind
the barg for months together during
Indo-Pak. war in 1967 without any
iota of charge against them on ground
of false and cooked up complaints
and on unfounded suspicions. These
people having lost their jobs and busi-
ness are undergoing hardships even
today for which Government alone is
respensible.

Sir, If the Government claims not
to have misused the DIR let it come
forward and appoint a Committee to
go into all the cases gf incarceration
they have resorted to so far under
DIR so that the people may regain
the sense of security which has been
so badly shaken.

Sir, the very ou.sianding example
of arbitrary and unjust use of Emer-
gency measures by the Government is
of dopriving of the freedom of Shaik
Abdulla the great und respected lea-
der of Kashmir Tor such a long time.
He has been in prison for about 14
vears now which is; against all prin-
ciples of Justice and fair play, The
Governmen' has witerly failed %o pre-
pare any case against him so far
after his present detention since 1965.
If we do not set him free now it
will appear to the world that the
Government is afraid of some thing
which it does not want the worJId to
know. I would very much want that
our Government and our country
should not present any such image in
the eyes of the world.

Therefore, Sir, I would urge imme-
diate action by the Government on
the petition submitted by 125 Hon.
members of both the Houses of the
Parliament belonging to all parties in
which they say “Considerations of
democracy and civil liberty demand
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that Shaik Abdulla ghould either be
released forthwith or brought to trial
on a specific charge or charges with-
out delay”. I only hope Government
will muster courage to do so.
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Sir, going through the Report of the
Ministry of Home Affairs it is strange
to find the Government derives some
satisfaction from the fact that com-
munal incidents came down to 133 in
1966 as compareqd to 173 in 1865. This
is still really very alarming and
serious  situation. 133 communal
clashes in a year means and works
ot to an average of 1 incident every
3 days in a year. When the situation
still continues 1o be so grave and
serious one cannot understand how
the Government derives any satis-
faction. The report speaks of the
precautionary measures. But of what
use arc the precautionary measures

that do not completely stop com-
munal clashes and present a clean
State. [ cannot remain without ex-

pressing ‘my deep sorrow and serious
disappointment at the working of the
Intelligence Department which can-
not smell the incidenls in advance. I
only wish that our intelligence is
made more efficient for the sake of
the protection of the life, honour and
property of the citizens of the coun-
try.

Sir, It has been urgedq upon the
Government times out of number, that
whenever such communal incidents,
communal clashes and communal
killings take place, to immediately
institute judicial enquiry, publish the
findings of such enquiries, rehabili-
tate the victims and publish the re-
port of such rehabilitation work.

But Sir, to my regret and amase-
ment I have to say that never once
it has been done. Not a single Judi-
cial Enquiry has been instituted and
no rehabilitation report has been pub-
lished so far in any communal clash
for last 20 years not even at the time
of the great holocast of 1964 in Cal-
cutta, Jamshedpur and Rurekela. I
find Judicial enquiries take place in
all other cases of violence be it food
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riots in West Bengal or language
riots in East Punjab. I welcome all
this also, I am also happy that
the Home  Minigter has only
yesterday agreed to institute a
Judicial enquiry in the case of vio-
lence at the Tihar Jail of Delhi, which
was only just and fair. But Sir, I
have completely failed to understand
this reluctance on the part of Govern-
ment and this discrimination against
the muslim minority of not conced-
ing their just legitimate demand to
institute Judicial Enquiry to find out
culprits when communal
take place. In the name Justice
and secularism which they always pro-
fess I demand an explanation from
the Government in this regard. The
Government should come out with a
straight ang reasonable answer, Sir,
These are some of very important
matters to which I have referred. In
case these facts are not seriously
looked into and in case these demands
are not considered sympathetically all
our tall talk of democracy, socialism,
and secularism will only be a farce
and people will lose all their faith in
these high principles of Socialistic
pattern, democracy and secularism
under which our friends over there
always take shelter.

it Frex (4fm): AT st
@ waa s dw ok TmE
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aff ot | W9 ag TWEew § A
& e W amw F T qony oy F
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g "ol ff ¥ T T & FE AR_
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foonr o @R AT T AW W

JULY 4, 1967

clashes .

(Min. of Home Affairs) 9434

FHET @R G Rl | o) a AT
F1 3941 dvz wrfad @, givaa e
FT T, AT qF TIAT AT TEHET FHT WY
W TE OEAN WF 9F AT &
wrafas @@ § 8 g ¥ sawEr
framdt 7wt wmemw & foer Gy ¥
T qF, T8 THET FAT W @eT TET A
HIX OF a1 o aqT AEATE a5 %
Tt § A afeqt  gATeeE A "/
AYARATE  MEwaF 9T W A
FaRA A 9 & A § a® T A
W a9 9% 9 F9ET @I ITE
faa ggmr oma &t ag qwen fot amw
| STl WX 37 250 § qH ao &
HhwT ST fawr 1 AT S wERE g
™At § ag & Te-wdr ot F ama
T@AT |Tgar § |

“Need to place before Parlia-
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[Mg, DEPUTY-SPEAKER in the Chair.]

Shri Chintamani Panigrahi (Bhu-
baneswar): Mr. Deputy-Speaker, I
am thankful to you for allowing me
an opportunity to participate in this
discussion. It seems that some
of the members of this House
are so0o much obsessed with the
idea of Central inlervention that
most of their speeches during the
debate dealt only with thal point in-
dicating that Central intervention is
always haunting their minds,

After the fourth general election
was over in 8 States non-Congross
govarnmenis were formed and the
Prime Minister, Home Minister, Cen-
tral leadership as well as the Central
Government and Congressmen wel-
comed the formation of non-Congress
governments as competing alternative
systems for fulfilling the aspirations
of the people. During this period, off
and on I was going through the news-
papers. While going through the
newspapers of the last two or thres=
months, occasionally I was just look-
ing at the ficures of firings and lathi
charges that have been undertaken by
the non-Congress governmemis. The
other day some hon. Member of the
Swatantra Party said that the Con-
gress Government wag able to do in
20 years what the British Governrment
could not do during the last 200 years
in respect of firing and lathi charges.
I would like to supplement him by
referring to the record of the non-
Congress governments during the
last two or three months in the mat-
ter of firing and lathi charges. Dur-
ing the last two or three months I
did not teke detailed notes but off
and on I have ‘taken note of the
firings. In Bihar on 11-5-87 firing at
Jamshedpur, on 18-5-67 firing at
‘Monghyr, in Uttar Pradesh on
“24-4-87 at Varanasi, 18-5-87 at Kala-
garh, 24-5-87 at Lucknow, - in Orissa
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on 18-3-67 at Rajagaj Pur, on
24-5-67 at Brajraj Nagar and on
30-5-67 at Sambalpur; in Bengal there
is a big list, starting from Baghmarhi
on 29-3-1967, then Santipur, Howrah.
Dajla Village in Malda, Ranaghat,
Bhadeswar, Naxalbari and Calcutta.
Therefore, I was thinking that per-
haps they are competing with the
Congress Government insofar as
lathi charges ang firings are concern-
ed.

May I submit that the people in the
non-Congress Government areas have
Eot equal pressing problems and dur-
ing the last two or three months they
should have been able io solve, if
not many at least 1 per cent of their
problems. I say that the question of
Centra] intervention never arises. I
would say to the Home Minister that
by way of respite and relief they
want Central intervention. So, for all
times to come, I would request the
Heme Minister never to oblige them;
they should not be obliged, The Cun-
gress Parliamentary  Party and the
Central leadership are very clear on
this point that there should be no
Centra] intervention. Some of our
friends wenre thinking about reactions
to happenings in West Bengal. 1 do
not know whether the Home Minister
is complctely aloof from the reactions
of this country. Because he is the
Home Minister, he must look to the
law and order problem of this coun-
try and must be alive-to the reactions
of every political party. 1 was read-
ing only day before yesterday the
statement of Shri Madhu Limaye that
the non-Congress Governments of
West Bengal, UP, Bihar and Kerala
are not working well. He added that
it is worse that things are not so
well in UP and Shri Namboodiripad
has not done anything spectacular-in
Kerala. These are the reactions of
the political parties. The most inter-
esting thing about Shri Limaye is
that he is most outspoken and I con-
gratulate him for that. He further
stated that among the opposition par-
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ties in Parliament except the SSP all
parties are partial oppositions and
have invisible links with the Con-
gress. So, let us analyse this problem,
the reaction of the opposition panrties,
what they are thinking on thig prob-
lem. Just now we have heard the
speech of Shri Surendranath Dwivedy.
He said that he is not satisfled with
wnat 1s happening in West Bengal.
Similarly, there is the question of the
reaction of the Jan Sangh. What has
the Jan Sangh said? The Jan Sangh
has said that a stable balance in West
Bengal can be achieved only by a
concerted effort by all nationalist ele-
ments both inside and outside the
Ministry. The Chairman of the PSP,
Shri Goray, has said, “If we allow
them to continue their policies, I am
atraid, there would not be one but
several Naxalbaris along the Hima-
layan range.” He hag gone too far;
he says that there may be many Nax-
albaris. '

Looking into all these allegations
and reactions of the different political
parties which are represented in this
House, if the Home Minister has re-
sisted all these things so far, I salute
him. I hope, the Congress Party also
thinks on the same lines. The Home
Minister believes and the Prime
Minister and the Central Government
also agree that a man like Shri Ajoy
Mukherjee must try to trmprove the
situation in West Bengal. They have
not lost hope and I hope the hopes of
the Congress and the Government
will not be belied by a man like Shri
Ajoy Mukherjee in West Bengal.

I heard the speech of our respected
and hon. friend, Shri Dange. I have
great admiration for Shri Dange. He
is very straightforward and very clear
in his analysis of the problems. He
hag today completely condemned the
ultra lefts in China represented by
the cult of Mao. But about happen-
ings in West Bengal he did not make
himself as clear perhaps because he
thinks that some of the ultra leftg in
West Bengal may come over to him.
Therefore he did not much harp on
that point. My analysis is completely
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identical with that of Shri Dange. 1
fee] that the ultras in China and in
India have one common point and
that common point is to strengthen
the forces of reaction both in the in-
ternational camp and in our country.
On that point I agree with the analy-
sis of my respected friend and ex-
leader, Shri Dange.

When I listened to reactions and
counter-reactions among oppesition
parties about Bengal I remembered an
English poem I read in my college
days. It is by Maria Edgeworth and
it reads:—

“We drank Sire Condy's good
health and the downfall of his
enemies till we could stand mno
longer ourselves.”

Shri Ramamurti always attacked the
Congress and raised the bogey of
Central intervention. What he tried to
point out wag thu. » conspiracy was
being hatched by the Home Minister,
the Congress and the Central leader-
ship to enforce President’s rule and
take over the administration of West
Bengal. It has been completely denied
and there is no chance that the Home
Minister will oblige him. My feeling
is that Shri Ramemurti never looked
to his sides; he always looked to the
front—to Congress perhaps, he has
lost his side visions. As King Kansa
always used to look at the image of
Krishna before his destruction he al-
ways sees Congress beforg him. He
had sitting by his side people who
were challenging his party's activities
and asking him to control his party
members. He should silence them be-
fore he points his finger at the Home
Minister and the Congress Government
T am quite confident that the Congress
people in Bengal will rise to the occa-
sion. I have sald in the Congress
Parliamentary Party and I say it once
again today that the Congress people
in West Bengal as representing the
forces of democracy wmust never
identify themselves with the forces of
reaction and vested interests because
a time has come when Congressmen
must be aligned with all the progres-
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sive and democratic forces and must
find a solution to the economic and
social problems not only of West
Bengal but of all the States where
we have not been able to solve these
problems,

JuLy

As Shri Dange has suggested, the
main basic problem is of unemploy-
ment, food and rising prices and we
must try our best unitedly to solve
these problems.

Now I may come to the question of
priv;r purses. I need not stress more
on this point but I may draw the
attention of the hon. Home Minister
to the opinions expressed by the in-
tellectuals of Rajasthan University
because glmost all the intellectuals of
this country are very much exercis-
ed over this subject. I most humbly
bring to the notice of the Home Minis-
ter this honest appeal by the intellec-
tuals of the Rajasthan University. It
is as follows:

“In their opinion, the princes,
irrespective of political parties to
which they belong, must give up
their privileges and concessions
before they earn the right to
participate in political activity.”

1 hope you will agree that this is the
most earnest appeal.

Yesterday, 1 was listening to the
hon, Member from Kalahandi. He
was saying, “I do not want any privi-
lege.” I am glad that he has said that.
1t will be easier for the Home Minis-
ter to scrap special privileges of these
princes and bring forward a Bill in
thig session itself, 1 am reminded
here of an instance. The hon. Mem-
ber was sued in a court and he asked
for a special privilege not to be sued
because he was a Maharaja and he
wag not obliged rightly.

Then, Mr. Dange Treferred to
Maharajas and ex-rulers as traitors—
I am not using strong words; there
are many patriots also....
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Shri Vasudevan Nair (Peermade):
He did not say that all were traitors;
he qualifled it.

Shri Chintamani Panigrahi: 1 wel-
come that. When we qualify traitors,
they condemn us but when they
qualify traitors, ] welcome that.

The Home Minister should make an
appeal to the princes to give up their
privileges and their privy purses.
Now, the hon. Member of the Swatan-
tra Party from Kalahandi gets 3s. 2
lakhs annually. With all that, he
goes to the people saying, “I am a
democrat; I have given everything to
the motherland ang all that.” What
is this? If they could have waited
for six months, the people of the
States would have swallowed them up
and they would not have been here.
For the last twenty years, they have
taken Rs. 100 crores from the ex-
chequer. It was Sardar Patel who
made them gentlemen and helped
them to go to the people to seek their
votes. That was the position at that
time, I had my knowledge of ‘he
Rampur State's People Movement
where the great movement started.
They say, “We had the kingdoms”.
Who gave them kingdoms? The
people did not give them kingdoms.

1 again appeal to the hon. Minister
to ask the ex-rulers to give up their
special privileges as, we find, they are
agreeable to give up their special
privileges and, therefore, it will be
easier for the Home Minister to scrap
these special privileges and come with
a Bill during this session. He should
make an appeal to them saying, “If
you want to be democrats, if you want
to serve the people, if you want to be
popular, if you want to be elected to
Parliament and Assemblies, you
please also give up these privy purs-
es.” The hon. Minister is very persu-
asive and I hope he can do that.

Now, I would like to say a few
words about the political sufferers,
their pensions and all that. The hon,
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Minister has left it to the State Gov-
ernments. When we are giving lakhs
and lakhs of rupees by way of privy
purses to the ex-rulers, why the help
is not given to the political sufferers
who have the right to get proper help
because they have suffered for the
country and they have lost every-
thing, their property and all that,
I request that proper steps may be
taken in the matter. They have even
no food to eat. I am receiving letters
that they are starving. I hope the
hon. Minister will look into .ne
matter. ‘Then, regarding the legal aig
to the Adivasis, the Harijans and the
Scheduled Castes and the Tribes,
nothing much has been done because
there again the Home Ministry has
left it to the State Governments.
Here also, something should be done.

One more point that T want to sub-
mit is with regard to the memoran-
dum that was submitted by the Cong-
ress M.L.As. of the Orissa Assembly
and the M.Ps. to the President against
the corruption charges of the present
Chief Minister of Orissa, The other
day, our friend was suggesting that
they are all old things. There is
nothing old and new about corrup-
tion corruption is always corruption

it it is indulged in 1861; ecorrup-
tion is always corruption if it is
indulged in 1889. In this cen-

nection, 1 would like to read the
letter of the leader of the Opposition
of- the. Congress Party in the Orissa
Assembly with the memorial. It
says:

“It was improper for the Orissa
Government itself to decide
whether a prima facle case exist-
ed in regard to allegations made
against those in power prior to
1981 because these were charges
against you, your colleagues and

also your supporters who held
office in the past.”
“Therefore. presentation of

facts or framing of issues or exa-
mination of cases to determine
whether they are prima facle fit
for reference to the Commission
or not by your Government or
any of its subordinate agencles 1w

ASADHNA 13, 1888 (SAKA)

(Min. of
Home Affairs)

officers is contrary to the whole
purpose of appointing a commis-
sion of inquiry.

“He has further demandeq tha'
as soon as the Commission starts
functioning, the present Ministry
should step down from office to
ensure a free and fair inquiry
which alone can serve the larger
interests of democracy and public
life.”

I hope, the submission is enough.
There are specific allegationms but I
would not like to dilate on them at
this stage.

May I also submit for the informa-
tion of the hon. friends who were
telling the other day about the popu-
larity of their Party, Swatantra Party,
in Orissa, and also for the enlighten-
ment of the House that it is a brother-
in-law, father-in-law, son-in-law and
sister-in-law controlled party; the
Swatantra Party is a father-in-law,
brother-in-law, son-in-law and sister-
in-law party. This is the popularity
of that party! My hon. friends were
telling, mllegations were made, that
in recent months, for whatever up-
risings had taken place in Orissa,
whatever protests had taken place
against the Government, the Congress
and the Congress-men were to be
blamed. Prices are rising in Orissa
State, the students are being attacked,
wanton amqts are made, there are
Tathi-charges and firings  ‘made “on
workers, and if people resist them,
then they lay the blame at the doors
of the Congress! T feel like going to
the people and being one with them.
That is the duty of the Congressmen.
Rather, the. Congress has not gone to
the masses yet after the elections.
The present resistance of the people
in Orissa against the Government is a
spontaneous one. The Communist
Partv of Orissa has alvo condemned
the present Government as a Teac-
tionary Government. These are the
characteristics of the Orissa Govern-
ment today. What sort of popular
government 4t is the actions will prove.
Therefore. T would not like to take
much time to may what sort of popu-

9444,
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[Shri Chintamani Panigrahi]

lar government it is; it is the most re-
actionary government; they ‘are gelling
out the interests of the State to pri-
vate monopolists; more and more
things are coming and the people of
this country will gradually know
about it,

With these words, I conclude.

s w owmf ww (wwrd)
I WEIRT, WIS TH FEA F Ay,
7 Wi aeE) #1 ag gay R
X g8 Faar § fs a7 TArew frw
¥ ¥ ww FTr oI Wi
warer werk 7 A ¥ IX FH FOT
wifge 1 oY fz3dy o sr9 s o fx
2w # ¥ nfwrdzw § oY nfafzafs
¥y R 7w A wew w0 30 § A
2R cfadzs & a1q f3d oft aet g
fawrecdsy §1 Tamad ¥ are §
I gardt wg g faad faams gy
17 fwar ag % & wq 77 faansa
v § 6T g8 ¥w g F v o
¥ w7 ¥5 T qE UF Ay g7
AT & A i o ot wE md e §
oY i ot ¥ ot w€ T N AT 47
T ¥ NG & Tw @ F iy o7 wrer
w7 ywrer oY § wx 2T e F2e fow
wATorT 7 FaTer sva &, w0y AwaTaT
® TG AT A} A WY A0
w & A N ¥ A 9T Ay 0w
worrE g & fwq qw fear ot gw
Y g d S maide = owge
T W A Rfrw s F gerar
X N gET gae & A @A g
W Wi fifew 1 8 Toa § 5t
e Hedt € aver F a5 7 W v
THeward deft 21 7 AF g
AT N FX THo THRo Yo & Y
oft Tz Ag F & frarw A A
P & g Ow o <1 av Y 1 qy

JULY 4, 1087 (Min. of Home Affairs) 9446

AT @ 9T IE TFT § WA [
A NI FT@ET AT FFE T am
T IT A TR § AR AwEward)
F TR &), AR TUT F FWA P,
AMZ §HYT "I E), qE GIUATT F AT
¥ g g RAMG ¥ I g ¥
& 7 Joral § afg 7 gsrar Par @
e fargeara & w6 won &Y T @
LERAC

qmr F WAt F @1 F g AW
T A8 & 757 ¥ @W OF & & WA
F) ga7 ¥ F2T T 780 A37 A1 aAar
W@y §  alFT gz g aeE §
qTIT F FIX F FITr FAAT & Eo
TFo Fo A ¥ UF ATA AT §, FH-
faez gy ara ¥ &, S| e Ay
AT FTAEE ITH AT T Fex G § |
wfas qwea & @1t F o uw A8 €
IT A msar ar & &+ fRe o &
AL AT 7 AT g WraT F are KA
AT arg g 5 dw & U wiwr T
g & =wdt &, AT 9z e o fag-
A | g7 FY By F gHAA F U
wear aft @ oawdr fyadr doaw
#q%7 § 37 %Y us Foar @ faar
ary ag 3 § 1 ¥ wifgy | dfew
grfr A afes w7 F a7 wreey
FY T Y N FAIFT | TG ILCF A
geeq At 71 1@ ¥ fr waslr &1
wd AT I & g 1 AT Y
Yy @y g I{ w1 AT A7 gHiy ?
afg 3 %1 o1 o FTA G AT o wdA
1 et i AT fe W s
= g

oo § wfgArvmar § 1 q@ feed
WA ¥ w1 I G §, T Wiz
&1 e @Y g f oY iy F qar
7o § ot KA § g g wgh &
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wqf F aw w@ ar ) AT @
& wies? mar @t mrew gfnafadr &
s d e eg¥z A i G yer fs
# G9d F ara £ @1 f A owv &
fegeart & ara adf w3 awar ?
af & fe felft & A e ae A
o fear | SwEs AT W R & qETRTY
AR R LR R L
@ € | T IEN w wA
w3 FAETAT 47 91T &1 VA JEHT AATH
TR 9 TEW o 5
fey & qw *Y agemay ST o7 1 EW
wgd 9 fir w1 Y ey wrar § @e
g wfnrar & § o gw sl &
ey § ) aw IR g & wy fe v
¥y vy feedt @, wioft Y ¥
st ATt ¥ wrer § wafed v &
|Tq w9 gw ary wat ay iy # w6
o § o uwe ¥o AT wT Tw
fearr argar § T o THo ®o ¥
Mg dm D9
ITHY g1z fewrar wmgen § fr afz ag
WTTE Y T T 7T A N TAHT BAEE
¢, feqfa, oot T @ W o o
ww ¥ ot ar wd § It amer Y
g¥ | ¥fer ey vt fam fY &
T K izt v gt @ §
x & g wfol & fod oyt o a7
o TRy Ao w wC TR T
gHY ot favare wrenY & & soay
faeett & 7Y & | gt IWT FhU gew
a1 Ju% fAY oy %X 7 fr ag I
Arent § | v wraE ifr A g
ag wreny § favare v § | wafad
gt orgt I =T e 8, Wy dwe
& a1 e §, sgfal 7 Wiy i
g §f Wiy Fengfa € ar gEd qfw
&, 7v g% ug & 9 § e v waw
w0, wdw ) Fga AT w5 & |
warT Ay T g At Fuwt dar Wl
wrw oY off iR & arE-aTe wow o

ASADHA 13, 1889 (SAKA)

(Min. of
Home Affairs)

fe afe 2w & gut ad% & =y A
arEdd A areTd ) werafso 3
ot 2w F fer ey w3 | T A TR
wrer weremaT | 99 for wgk 4 fr afe
|UT ¥ A T A g Ay WY ey
T

“We will drown you; we will
see that you are drowned first and
then we shall drown ourselves.”

9448

st 7o o MueT Gz 2 @} W, ww
IR w9 gHEdT & @t § qwonife
e fem qr aw gy wEr v i

“If we cannot solve our food
problem by this adjournment

motion, we will solve it by other '
means."”

What does the phrase ‘other means'
mean? It meansg extra constitutional
means,

wifezgques firw o7 37 favere ol
t 1 e w ama W & S § wwfed
fis g saTeT & S AT T¥T TATH
we #zz fiwmfog &1 1 22 ¥
flrwrafirg & A ox I i v
qficfenfa dar  § 99 o I arear
wifigdy wifir enfart Rz dvex fanmfng
Faywfr Y sog e § 7w dw &
W @z amtr =z mff §

We have got gne Constitution, one
citizenship, one Election Commission
one Comptroller-General.

T

The States have no right to secede,
¥ arg wre 27 A ot arw woht
fis gw oY grat §, & qoeTT B IAE)
wzivy T a7 Wfgd | Sy AR ¥
a# % & wTw AT wifed Wit a8
w A 2y w1 dvtww At &
Nowhere in the Constitution it is

written that it is a Federation of
India, it is g Union of Indis
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[ 7o E aiw)
T TR ST qiEF qidT &Y
gafad sifezeque Ay am) & wiasy
w1 Ty g fir st Ot ofdfeafa &
frafor @Y war & ¥8 2w &, ot ¢
sy aEe §, fF A ged at
wOT F W7 ®EAT & )

AT A & @ e -
frg &1 sfaw "a™ dar F¢ fam o
o FEA 9 i TETH A WU g OF w0
FTOF AT UEH A A FTRTEAE |
TF &9 7 0F AL TZH IFT 12607
T FT "ET ¥ 9T T 9 fET
wex & 5 g7 whawre & fr afz &wex
B9 ¥Y 12 F9IT To T 3 AT §F LT AT
TS 7 Zeafa 0 FY garagq A ¥ |

FEAT AT frgT Rw ¥
ATAE AT FY g & oy TG Ay &9
agt TEEEY dar w4
They are acting as if they are sove-
reign as if they are not part of sove-
reign India, as if they are separate
States.

Ty e dav g T § | wwET gaAT™
ﬁ*#'ifr‘d‘(%ﬁﬂ?ﬁmg ...
Shri® P. Viswambhiran (Trivan-
‘drym): That'is why we are asking for
food from. the Centre. (I.nteﬂ'up-

tions) Don't think because - I 'am
alone, you can shout me down.

ot wof adw ;& gefey @
wgar § i sifee 7w o & W%
W WY OF W W a9 g |
N femidimm s ar g fod
qTETE FTHY §, I = feaddioT s
o} # wEfE ®y @ w1 Fw Qe
=t o wfgd 1 afy dar sER A
firar o ag WX T ¥ qH R E
&7 ¥ w9 & Gar wraT § | gafay
At ot T A @ & § wwwar
i igciscRAE wa W

JULY 4, 1907

(Min. of Home Affairs) g4s0.

AR AT N e ok wamr
|9 qEE FY TG ¥ FT FT AqE ¥ FT
W N o FO F Pfrwr w5 ey
wiifs 3w 7 ox few #1 arfga wa
t fr 2w & =58 FU4 & Sifw A
T Y § W & e # oS
HraeET & ®7 §, AFgears) ¥ @y 4,
s A @ Ter A, gAar 7 ¥ oW
ey 7 | 909 qig g9 A H
gaarT aar T @0 wmr I @ &
TAEH AT 7 g0 H T HqS @ATEA

g A ag § e gt a0
qeYy AR dar gf & fF 7% wmge e
THo HIHEE HYT TR A AT To THe
mifeed @i, ag feme @ & ax
gea el sgade & 9 AR 7
Y & AT q@r 9 FT A ITH qq
EYT & T AT FT IHFT FAST I |
F IAHT IqET gAT § IEHT FE
Y ag Jom &Y § few oY avew @
grar @ wifeaw &, 9 3T afcww
T & IaET oY woEr ag Ie §
tar 7F ® wF & oA A o §,
STEdE QRO A1 § g SE SaTet
AT A S § | LA
I ARATE - AFE AR A, T
ww&gnﬁﬁqmaimﬁmm
=rfgd fir @¥ forad ferae afewrd ar
wiftred gY, gré sriewed g ag Tadie-
gfaw & g g & arg FE Al aw
frdr s afam 7 T 9 9% )

18 hrs.
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ATy & ol qara & ol @@ gy oy
o wmsfarsmacasa o
98T W@ %7 § 7 T WA qg §¢
fe gofta #1¢ & e afeew et afro
¥ T ww AE g |

‘ Home Affairs)

Mr. Deputy-Speaker: The hon
Member may continue tomorrow.
18.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
July 5, 1967/Asadha 14 1889 (Saka).

.



